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PART IV- Bills introduced in the West Bengal Legislative Assembly; Reports of Select Committees 
presented or to be presented to that Assembly; and Bil.ls published before introduction in that 
Assembly. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMEVf 

Le~islative 

NOTIFICATION 

No. l 155-L.- 16thSeptember.2015..--The Governor 
having been pleased to order, under rule 66 of th1! Rules 

of Procedure and Conduct of Business in the 
West Bengal Legislative Assembly. the publication of 
the following Bill, together with the Statement of 

Objects and Reasons and the Financial M emorandum 
wh ich accompany it, in the Kolkaw Ga;:.ette. the Bill, thl! 
Statement 11f Objects and Reasons a nd the Financia l 
Memorandum are acc,,rdingly hereby published for 
general information:-

Bill No. 31 of 2015 

THE WEST BENGAL ALLIED-MEDICAL AND 

PARA-MEDICAL COUNCIL BILi,, 2015. 

A 

BILL 

to provide for the constitution nfa Cuu11cil of the Allied-Medical and Para-Medical 
professionals as well as for the coordi11med d'1velopmertl in the education of Allied­
Medical and Para-Medical profi!ssionals with a view to regulating and maintaining 
standards of educatiun, practice. maintenance of register of Allied-Medical and para­
Medical professionals and for matters connected therewith or incidental thereto. 

WHEREAS, it has been found expedient by the State Government to provide for the 
constitution of an Al lied-Medical and Para-Medical Council for the registration of 
Altied-Me,dical and Para-Medkal Professionals, for th.e reeognition of lnstirutions 
imparting training to such professi0nals in the State as well as for regulating the ir 
qualifications etc. and for matters connected therewith or incidental thereto; 



2 

Shori 1ith:. e,,tt:nl. 
c~cmplitu1 ,111(l 
( \ nrnnt11i:cll1L'III 

Definitions. 

THE KOLKATA GAZEITE. EXTRAORDINARY, SEPTEMBER 16. 2015 

The West BeNgal Allied-Medical a11d 
Para-Medical Counril Bill. 2075. 

(Chuprer 1.-.Pr,-liminarv.-- Clau.~·es 7, 1.) 

It ii, herehy cnacti;d in the Sixty-sixth Year 1lf Lhe Republic of India. by the 
Legis latu re of Wc.,t Bengal , as fol lows:--

CHAPTER .I 

Prdiminary 

l. ( 1) This Act m ~ y be i;.Ulled the West Bengul All ied-Medical and Para-Medical 
Council Act, 2015. 

(2)]t extcntl~ to thC'" whole of the St:.nc uf Wt.:sl Ocn&al. 

(3)Nr,rhing fn this A-:t upplie.~ to- -

(a) the practice uf any n:c,,gnizcd sys tem Ill' medic ine by a rcrsun. who is 

regiMercd under the B1;!ng.aJ Medk:ul Au. 19 14; the lntlian Medical Council 

Act, l 956; the West Bengal Homoeopathic System of Medkine Act.1963; 

the West Benga'I Yogn andNaturopathic System of Medjcine Act , 2010 or 

thePaschim Banga Uoani System of Medicine Act, J 979 or Act of s imilar 

kind; 

(bJ the practice of dentistry or dentJI surgery by a person, who is registered 
unde r the D entist,; A1;t, 1948 or A1;t of similar kind; 

(c ) the practke of nursing or midwifery by a person, who is registered under 
the Bengal Nurses Act, 1934 or Act of similar kind; 

( d) the practice of pharmacy by a person, who is registered under the f>harmrn.; y 
Act, 1948 or Act of s imilar kind; and 

(e) the practice of Acupuncture therapy by a person, who is registered under 
the West Bengal Acupuncture System of Therapy Act, 1996 or Act of 
s imilar kind. 

(4) [t shall come into force o n suc h date as the State Government may. by 
noti fication in the Official Gazette, appoint: 

Provided that different dates may be appointed for different provisions of this Act 
and reference in any such provision to the commencement of this Act shaJ I be construed 
as a reference to the coming into force of that provis ion. 

2. In this Act, unless the contex1 otherwise requires,-

( a) "Academic Sub-Committee" means such Sub- Committee constituted 
under sub-section (2) of sec tion 32: 

(b ) "Aided Institution" means an Jnstitution or College inc luding University, 
run or managed by any trust, soc iety or association of persons or 
organization, recei ving financial aid or grant-in-aid from the State 
Government or the Central Government; 

(c) "Allied- Medical professional" means any person having adequate 
profess ional qualification, who can practice his profession to assist a 
registered Medical practitioner in practice, or teaching or research of 
medfoine and who can also administer appropriate non-pharmacological 
therapy and shall include professionals like physiotherapists, occupational 
therapists, clinical psychologis ts. Nutritionists etc. or those educated in 
such disciplines as mentioned in parl A of Schedule IJ but shall not include 
Pharmacists, Nurses or Para-Medical professionals; 
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PART IV I THE KOLKAT A GAZETTE, EXTRAORDINARY, SEPTEMBER L6. 2015 

The West Uen~al l\llied-Medical and 
Pc,ra·-Me,lical Cou11dl Bill. 2015. 

( Clwpt1•1 I. --Pre/i,,,i1111ry.- Cftt11.,1: 2.) 

\cl) .. Allied or Parn-Mc:di<.:al Pnict11ioncr'' mean~ a f)L:rson. whose name has 
been en tcr<:d in thi: rcgis1ers 111' the Allied-Medical and Para-Mt~dica l 
Coum:it: 

I c) ··c:oum:i t .. n1{;:.tns n r:ommPn West Bengal Council or Medical Laboratory 
T edmology 01· R:1di1ilc,gy TcL'hnology or Physil)ther:,py or Occupational 
Therap:v or any Sl11.:h Allied .. Ml\cli<.:al ;ind Para-Medical Profcssi(lnab .is 
the cas.! may ht::. t·, ,n,, litu ted 11ntlcr Sel.' ti(m 3 having sc L,; ol' sc para1 c 
register..; I'm dilfcn:nl Allicxl-Mcdical or Pam-Medical clisc iplinc each 
having ~1 disurn.:t identi ty of its .,wn: 

rf) ··l)ep~ir1m1:11t'' means Dcpt1rt1m:111 or Health and Farnily Welfare. State 
(ic,w rnmcnt ,1r WL" ;- lkng.ttl; 

(g) '·Execul ive Commi11ce·' means 1.h e Excn1ti Vl' Committee or the. Courn.:i l; 

(h J --Et1ucu1inn" mean~ pr11grammL'\ ,1( udllcation, re~carch l\J training ur sut:h 
other ar.;:a~ nl' programmes as LIie Stale Government may. in consult;ttion 
with the Counci l hy notilication. declare in such All ied-Medical and l'ara­
Medicat disci plinel:i each having a distinct identity of its own as mentioned 
in Schedule Il; 

(i) ''Fund" means the fund of the Council established under section 66; 

(j) ·'State Government'' means the State Goveroment of West Bengc.11 in the 
Department of' Health and Family Welfare; 

(k) ''Institution" means a profession;:11 educati onal college or an Institution 
including Board or Uni versity. hy whatever name called. established by 
law for impaning cduca1i11n unde r this Ad. whieh may h.:atl lo awurd of 
any degree, diploma or li1,;cnsc in Allied-Medica l or l'ara -Mec.lical 
discipl ine; 

( I ) "Medical laboratory ·• means a luboratory for diagnostic. therapeutic and 
research purpose being manned by qualified technical personnel under 
the supervision of a .Medical professional or any such competent person; 

(m) "Membe r" means a mt·mber of the Allied-Medil'al and Para-Medical 
Council dnd includes its President and Viee-President; 

(n) ''Non-pharmacological therapy'' means and includes any recognized form 
of therapy like physiotherapy, rn.:cupational therapy, counseling, dietary 
advice. e[c. bur shall not include therapies, which can only be administered 
by a registered Medical practitioner, like acupuncture, radiotherapy etc.; 

(o) "noriTicarion·' means a Potilication published in tht Official Ga:,elle: 

(p) '' Para-Medica l professiona l" means any person having adequate 
professional qualifkution. who can practice his profession to assist a 
registered Medical practitioner in pra<.; tice, or teaching or research of 
medil.: ine but who cannot adminis ter any pharmacological or non­
pharmacological therapy ttnd shall include professionals, like Medical 
Technician or Technologists (laboratory medicine). Medical Technician 
or Technologists(Optomctry), etc., educated in such disciplines as 
mentioned in part B of Schedule If but shall not include Pharmacists, 
Nurses, or Allied-Medical professionals; 

(q) "Pre~cribed" means prescribed by rules made under this Act; 

(r) "Profess ional courses" means the courses conducted in an y of the 
discipline mentioned in the schedu le of disciplines and such other courses 
as the State Governmenl may, by notification in the Official Gazelle, 
declare; 

3 
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THE KOLKATA GAZETTE_ EXTRAORDlNARY. SEPTEMBER l6. 2015 

The Wesr Bengal Allied-Medical aud 
Pa ru-Medirnl Cuuucil Bill, 2015. 

(Ow;1ter ll.- .Y/11· Cm111l'il. - Clt1u.W.'s 3. 4 .) 

\SI -·regi-;rer" means th! 1cgis1cr m;,1rnLaincu under sub-liect i on ( I J of 
st.:ction 50: 

( L) ''Registr;Jr" ' means Registrar of the C<1uncil as appointed under s ub-section 
( I ) of set tion 27; 

< u) "' Registration and Dbtiplinary Suh-Committee'' means -;u<.:h committee 
c11mHilutcd un<.let sct·Lion 25~ 

(v) "Regubtion:,;' meam; re):!.tt lati nns made under thi~ Act; 

t w) ·'State Medical r acull y'' means ·the State Medical Farnlty ol'W1.:~L Bengal· 
cstuhlish,~cl under Bctlgal Govt. Rc1>olnLi(1n Nn. 2545 Medi. Dated I I '" 
Augus t. 19 14: 

, x) ''Schedule of Dis1,; ipli ne .. means a Schedule appended to 1his Act: 

1 y) ··University" tm.:ans a Uni vt:ri-ity tk l'incd untkr dausc (I') of st::\;tion 2 uf 

IPAR'i' l V 

the Universi ty Granro,,; C1.,m111i.-;sion Act, 1956 and includes an lnsti lution J or l'J511. 

declared to be a deemed U niversi ly under section 3 of the said Act. 

CHAPTER II 

The Council 

3. ( I) The State Government sha ll . as soon as may be, by notificati<-JO, constilute, 
for the purposes of this Act, a Council by the name of the West Be ngal A llied-Medical 
uml Para-M edical Counci l. 

(2) The Council shall be a body corp1>ratc by the name aforesaid, having perpetual 
succession and a common seal , with power It> acquire, hold and dispose nf property. 
both movuhle and immovable. and to contract, and s hall, by the said name, sue and be 
sued. 

(3) The head offk e of the Council sha ll be at such place of Kolkata as may be 
determined, by noti fi cation, by the State Governme nt. 

4. ( 1) The Council shall consist of the following members, namely:­

(a ) Ex-officio me mbers--

(i) an officer of tht.! D irectorate nnt below Lhe rank of Assistant D in:c tor 
of Health Service:, as nominee of the Director of Health Services, 
West Be ngal; 

(ii) -an officer of the D ire1,;torate nut below the rank of Assis tant Director 
of Medical Education Services as nominee of the Director of M edical 
Education, West Be ngal ; 

(iii ) the. Director-1 echn ical Education, Wes t Bengal or any officer of 
the Di.rectorulc as may be nominated by him; 

(o\ Nominated members-

(i) four members to be appointed by the State Government from 
amongst the teache rs of the each Medical discipline having a distinct 
ide ntity of its own, mentioned in the Sc hedule I nominated by the 
State Government from amongst the faculty of the S tate run M edical 
Colleges; 

(i i) one member nominated by the State Government from amongst the 
teaching facu lty of' Nutrition of All India Institute of H ygiene and 
Publk Health: 
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THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER l6, 2015 

The West Bengal Allied-Mediral n11d 

Pura-Medicrtl Co1111cil Bill. 2015. 

( Cl,up1n II.- rt1e- Cow1cil.-Clwc~·es 5- 7.) 

(iii) four members to L1..: appointed by the S tate Ci11vcrnrncn1· from 
a nl(ln,~:,;t the tem .. hers of the rec(lgni zcd institutions impar1ing 
cduc..:a1ion in physinthcr..ipy 11r medical lab11rat11ry tcchnolc1gy or 
radiology technoh>gy or any such Allied and f'ai'a-Mcdic.:al discipline 
a~ me1tioned unJcr daw;e 1c) of thi:- ,-;ub-.-.ectiun ; 

(iv) the Pn.;sidcnt of Wc~I Bengal Mcditul C'nun1.:il; 

(v .> President uf th1: govctning bucly of lhi.; St.tic Medical Faculty: 

( vi) Vice ( 'h~rnu:llor, ,r t:onccnll'd llni vcr-;fly l-trnducLi ng the c()ur.'ics; 

(CJ Elec ted mcmlx rs --

•,Hlc membl.'i" t"r,.1m cm:h of Allit:d and Para-Me(l,eal discipline hl1ving :i 

distinct identity o f its 11wn. mentioned in the Schedule II to be ckeled 
from amonii.;l tl1cms1:l vt::s by the registered ,\lli ..:d ,Hld Para-Medit.:al 
Pract itionen:; 

Provided that in the c:ise o f constitution of the Council for the first time after the 
commencement of this Act, the member under this c lause shall be nominated by the 

State Government amongst such professionals of Allied and Para-Medical disciplines 
havi ng adequate knowledge and experience of at least of JO years duration. 

(2) Names of every member. ex -officio, nominated or elected under sub-section 
( l ), shall be notified in the Official Gaz.ette. 

5. (I) Elections unde,r clause (c) o f sub-section(]) of section 4 shall be conducted 

in such mnnne r as 1rn1y he presc ribed. 

(2) Where any <li:,;pulc arises regarding any s uch e l~ction, it shal l be referred lo 

the State Government whose decision shall be final. 

('3) The firs t election slrnll be held not before three yea rs , from 
the first formation of the Council. 

6. ( I) No person s hall be eligible for election to the Council unless he possesses 
any of the recognized qualifications and, is registered on the register and resides in the 

State of West Bengal. 

t2) No person shall, a t th,~ same time. hold the office as a membcrof1he Counci l 
in more than one capacity. 

7. ( l ) Save as otherwise provided in this Act. a member <>f the Counci I shall hold 
office for a term of five years from the date of his appointment: 

Provided t.hat the members nominated under provi:,;o to c lause (c) or s ub-section 
(l) of section 4 shall hold office till the elected members take c ha rge of their offices, 

and the members so e lected shall continue in the office for the unexpired term of 
nominated members under c lauses (b) of sub-section ( 1) of section 4. 

(2) The membe.r nominated under section 4 shall hold office during the pleasure 
of the State Government. 

(3) Notwithstanding the expiration of the term specified under s ub-section ( l) an 

outgofog me.mber s hall continue in office till the nomination or e lection, as the case 
may be, of his successor. 

(4) An outgo in g nember sha ll be e ligible for re-a ppointment, 
if otherwise qualified under section 9 . 

s 
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THE KOLKATA GAZETTE. BXTRAORDlNARY, SEPTEMBER 16, 20 15 

171e West Ber1Ral Allied-Medical <Jlld 
l't1ra-Medic:<1/ Crmm:il Bill. 2015. 

(C/uipter //.-Th e: Cu11ncil.-- Cla11.,·es 8-10.) 

8. ( I ) I\ member i-hall he deemed IO huvc vacalt:d his office if he ceases 10 be a 
member 11ndcr s1.:ction I 0. 

(2) Any i:asu:.tl vacan<.:y of a nmninated or elected ,m:inher aris ing in the Counci l, 
by his death. resignat ion, removal. ciilrnhility 01 otherwise. before the l:Xpiry of his 
term t>f ,1f1ice. shall be filled up within a pedtlcl of three m()mh~. hy n,,min..iticm or 
dc<.:tion , 11~ I.he case ,nay hi.'., or by any '-Udl manner provided in this Act and rules 
made thereunder. 

( 3) 'l'h1.· pt.:r/;on. :-.<1 n,,min<1 ted or ll..:dcd to Ii II ttp th..: v ac:1ncy. shal I hnld offict: for 
the remaining unnpirctl term or1he 1111.' tnhl.!r. 11 1 who.sc vacancy he ha~ hl!cn appoin1ctl. 

(4) When 1he said tcr111 in rc'-pect uf .iny rncmhcr is a\11,u1 10 C;<t pire. l:t successor 
may be c lc..:1ed or nornintlll'd al <tny time within tht\ ;.:: months lJl;fon.: 1hc s,1 it.1 1crm 

expires. but hi:: sln1 l1 no t a;,;-;uml.! office until till' said term has expired. 

9. ( l) Oefore appointing any person as ~1 member, the State Guvcrnmenl shall 
satisfy itsdf thatthe person is an Indian citizen of ability, integrily, sm:ial l:Ommitment 
and professional standing with adequate knowledge and experience. at least of 10 
years, in dealing with Medical or A llied-Medica l or Para-Medical education. or any 
other professional education or leadership of non°Medical academic Institutions 
imparting education in disc iplines such as law, management or public administration. 

(2) A person !ihalJ not be quali fled for being appointed as a member of the Council, 
if-

(a) he has not attained the age of maj1n ity ; or 

(h) he is not ;1 c itizen of India: or 

(c) he is an undist:harged iniwlVC'nt dt.:t:lared or adjudieated by lhe compelent 
court uf law; llr 

(d) he is of unsound mind or stands RO declared by a competent court; or 

(e) he has becn .convictecl for an offence involving moral turpitude ; or 

( t) he has been dismissed fr(lm any service under lhe State Government; or 

(g) he is an employee of theCoum:il and is remunerated by sal.rry. honorarium 
or any kind of remunera1ion : or 

(h) his .name has been removed from the ~tate Register. or from the register 
of registered Allied-Medical, or Para~Mcdieal professjonals under any 
Act for the time being in force; or 

(i) he, in the opinion of the State Government has such conflict of, linanc:ial 
or other. interest likely to affect prejudicially the dii'.charge by him of his 
functjons as a member: or 

(j) he has s uch other disqual ifications as may be prescribed by rules. 

10. ( l ) An ex-officio member of the Council shaJI cease to be a member of the 
Council on his cessation of the ser V11.:e, by virtue of which he was appointed as a 
member of the Council. 

(2) A member other than an ex-officio member of the Council shall cease to be a 
n1ember of the Council-

(a) on acceptance of his resignation; or 

(b) on becoming subject to any of the disqualifications mentioned in section 
9; or 

(i;) on his ceasing to be member of the Association or category from which 
he has been nominated as the case may be; or 

(d) on the expiry of the term of his office. 

LPART 1V 
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THI~ KOL KATA GAZETTI~. EXTI<AORDINARY, SEPTEMBER 16, 2015 

The We.ft Be11gal Allied-Medi,:al and 

P1.1ra-J\1frdi<:al Cuuncil Bill. 20 I 5. 

(Chapter II. - Tlw Cn111wil.- Ctw1,1·e.~ f / -13.) 

11 . ( I ) /\ny ch:L·tcd member o l the Count:il muy al any 11mc.: resign rroni his 
metnhtrship by writing un<lcr hi!< hand i1dllrcsscd Hi the President of the C1H1nci l. 

(2) A ny nominated member may al any time resign rrom his membership by writing 
und1,;r his h,md addressed IO the State Govt:rnmenl. 

, 3) A member. who has Sttbinincd hi:- resignHtion under this section. shall i.:nntinue 
to h11ld office or the C1,unciJ until hii; r.:-;ig,rw1i11n has hcen accepted by the Council or 
the Slate Government as the case may be: 

l'n1vid<:d th:,t ., uch resignation or a n 1s:mhcr shnll be rinalised wit ltin th ree months 
of lt:ndc:ring sueh re.~ignation. 

12. ( I ) T he Counei l may, wiLhout pl'ejudicc 10 Lhc provisiotJS of sub-sect ion (2), 
by ,, majori ty of not luss than two-thirds or its total rm:mbcri,; present and voti ng. at 
any Lime remuvl' a rnl'mlier of the C'ounl·if i f iris s.:i ti sfi ed that fur any rcnsnn the 
continuani.;e t1f th~tl member in thi.: C.ium.:il i, against public intcn.! . .,t 11r i~ prejudicia l ln 
the imcrcst of the C<>uncil. 

(2) The Council may remove any member of the Council other than ex-offi cio 
members and shall declare his office us vacant, if he:-

(a) becomes subject to any of the disqualifications specified under section 9; 
or 

(b) refuses to act or becomes im;apable of acting us a member; or 

(c) has absented himself from three consecutive meetings of the Council 
without the penn.fssion of the Council; or 

(d) is absent rur being out ()f India for a period exceeding twelve conse~utive 
months; or 

(e) has abused the position of the President, the Vice- President or a member, 
as the c:H,e may be, as to render hi:,; or her continuance in the office 
detrimental to the public interest: 

Prov ided that no such det.:lar.ation shall be made under this s ub-section unless a 
reasonable opportunity of being heard is given to the member concerned . 

(3) Any member aggrieved by a declaration under sub-section (2) may prefer an 
appeal to the S ta le Government within ni nety days from the date of such dcelaration 
and the decis ion of the State Government thereon shall be fina l. 

13. ( l ) The President ancl the Vice-Pres ident of the Counci l shall be elected by 
the members of the Council from amongst themselves at its first meeting : 

Provided t.hat m the case of c,>nstitution of the Council for the firs t time after the 
commencement of this Act, the S tate Gt)vernment ~hall nominate one of t he members 
to be its President and another member to be its Vice-President, both of whom shall 
hold office until the regular Presidem and Vice-President are elected: 

Provided that such nominated President and Vice-President shall hold office duri ng 
the pleusure of the State Government. 

(2) The President or the Vice:-President, as the case may be, sha ll be deemed to 
have vat:ated his office, on his resignation being accepted by the State Government or 
on the expiry of his term of office 3S a member or on otherwise cessation of their 
membership. 

(3) The President shall exercise such powers, discharge s uch duties and perform 
s uch functions as may be prescribi:d or as may be conferred or imposed upon it by the 
Council and Ire shall be the chief executive authority of the Council. 

7 
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T HE KOLKAT A GAZETTE, EXTRAOKDTNARY. SEPTEMBER 16, 2015 

The West Be11~al Allied-Medical and 

Para-Medical Council !Jill. 20/5. 

(Clu1pter //.-/'he Cm111lil. --Cla11S£' !4.--Clwpier IJ/.- Cr11ulw f ,H 
Bu~·i11£•ss.-C/,wse 15. J 

( 4) When lhe offite of the Pre:; id1:n1 i!-. val·ant. the Vice· Prcsi<lcnL sliull •!Xt:n.:isc 
the power-; and fun <.: t i<)lVi 11f the President until a new Prl.!s idcnt assumes o f11Ct:. 

(5) Wtwn lhc ol'fic.es or both the President ~lnd the \Ike-President are v.icant QI' 

when both (11 them arc incapacitated, the Di rcc1nr of Mcdkal Education shal l exercise 
the powers and perfonn the l'u nctions of the Prcsidcnr until a new Presid1.:nl or Vi,;e­
President is appointed and ~t)>sumc1, 1 ,f'fiu.: or rlw Pr--:sidcm or the Vice-Presith.:111 recovers 
frnr'n h is in('!1pauity. 

((i) An 11utgoing l'n:sidl'n l 1W Viec-Pn.:sitk·nt shall he el igible ft1r rcaprwint rncnt 
for that oflicc r,w :1nn11lcr 1crn1. ii o tht:rw i.-.t t11•,dificd , 

14. (I l The C'oun<..'.il shall, ns soon as may he . conslituh: trn Executi ve Committee 
from ;1m11ng"l its 1rn.:1n1Jer,_ as m ay he ,wccssary for performing -.;uch f11)1ctions Ujll)n 

observing thc :-.u mmoning and ho lding o f meeti ngs and such other procedures to condut:t 
of bus iness. as may be prescribed by rules. 

(2) The Executi ve Committee s hall consist of the following, namely :-

(a) a ll the mem~ rs.of the Cound l as mentioned in clause (a) of sub-section 
(1) of section 4; 

(b) any two mem bers of the Council nominated by the Preside nt on behalf of 
the Counc il from a mongst the members as cnentioned jn clause (b) of 
sub-section ( l ) of sect ion 4 . 

(3) The President a nd the Vice-Pn.:sident nf the Cnun<.: il shall he the Chairp<::rson 
a nd the Vitc -Ch,m per~o n respectively of the E~ebutive Commi ttee. 

(4) A member of the Execut ve Committee shall hold o ffice as s uc h until the 
expi ry o f h is te rm of offi ce as a membe r o f the Counc il. Subject to his being a memher 
of the Counc il, he shall be el ig ible for re-nomination. 

(5) A member may res ign from his membersh ip of the Committee by w r iting 

under his hand addressed to the Chairperson of the Committee and action shall be 
taken to fill t·hat scat in the same manner in which that scat was fill ed in. 

(6 ) The Exec utive Committee shall exercise such powers, discharge such duties 
and perform such functio ns as m ay be prescribed by rules or as may be l:Onfe rrcd o r 
imposed upo n it by the Counc il under the Act. 

CHAPTER Ill 

Conduct of Bu.<;incss 

15. ( 1) Notwithstanding anyth ing contained in this Act, the Council shall obser ve 
such proced ures with regard to the <.:onduct of meetings of the Counc il. the Executive 

Committee, and S ub-Committees, and shall ob.scrve s uch other conduct of business as 
may be prescribed by regulatio ns. 

(2) The Secietary of the Council shall convene a nd fi x the date of every meeting 
in consul tation with the Preside nt. The Council shal l meet at least twice every year. 

(3) All meetings of the Cound l sha ll be either o rdinary or spec ial. 

(4 ) Not1ce of every meeting specify ing the time and place thereof and tbe business 
to be tr a nsacted thereat or agenda the reof, shall be dis patched to every member at 
le ast fifteen clear days before an ord ina ry meeting and at least seven clear days before 
a special meeting .. 
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(5) The agenaa of 1he rrn. c ti ng .,,;hall be settled by the Secretary in ronsullation 
with the Prc~ident. 

(6) N() business, othe r th:m l11at ~pc;<.;jficcl in the notil:c rela ti ng 1hcreto. 1, hall be 

\ransai.:tt<l al a meeting ext:epl w irh the pcm,is~ ion 1,f the C hr1ir. 

H,. The Prcsi tlenl snay. whcm;vcr he 1hinks lk c:.1ll a spcci:il mee ting. aml ~hall be 
bounc.l to do sn within two weeks of the receipt of a written requisition, signed by not 
lcs:,. than ~even members of the ('f) un<.:il. 

17. 11) An) meeting o f thi: CPunc.:i l may. with the t:or'1sc11l or tlw maj(lr11y or lhe 
1ncrnber:s or tile Coum:il present, be ~1djrnm11:J fn•m timl· ll , ti me , to a luter hnur nn the 
~amc <lay \lr to any othcr elate, but no liui-lOC,'-i- either than kfl o vcr at thc adjourned 
tnecling ~hall be tr:.msacted :JI :mch 111ccting. 

(2) A notice of adjournment p11t up al an y ennspic.:uc,u.'J place in the nffit:c.: of the 
Council or aL the place of meeting. on the <lay on whil:h the tnt.·eting is adjourned, shall 
he deemed to be sufficient notice of the next ensuing meeting. 

18. (I) The President of lh1! Council and in his absence the Vice- President shall 
preside over the meeting. 

(2) Tf the President and the Vice-President are both absent, the members present 
shall choose one of them lo preside over the meeting. 

19. ( I) The qul)rum for a meeting of the Counc.:i l shall not be less thtm o ne-third 
of the total number of members of the Cou nci l. 

(2) If many time in a roec1 ing there i1, tlll quorum, the presiding autl1ority s ha ll 
udjourn it to such ti-ne or date .h, it thinks fi t and :t11nouncc the same at once: and the 
busine!.s scheduled for the meeting ,; hall be ca tTied forward al the s uhscqucnt meeting, 
whether at s uch meeting there is a quorum or not. 

(3) No bus iness , o ther lh ,rn the business fi xed fo r the meeting, 
shall be transacted at such s ubscqu~nt meeti ngs. 

( 4 ) A notice of such adjournment put up at any conspicuous place in the office o f 
the Count:il or at the place of meeting (>n thl' day, on whil: h the meeting is adjllOrnecl, 
shall be deemed to be sufficient notice of the subsequent meeting. 

20. Except as otherwise provided by or under this Act, a ll questions brought before 
any meeting of the Counci.1 shall be decided by a majority of the votes of the members 
present, and in case o f a tie the presidi ng a uthority of the meeting s hall have to exercise 
a second or casting vote. 

2 1. No act or proeeeding oflhe Council shall be invalidated mere ly by rel:!Son of­

(a) any vacancy in, or any defect in, the constitution of said Counci l; or 

(b J any defect in the appoi ntment of a person acting as a member of said 
Council : or 

(c) any irregulurity in the procedure of the Coundl not affecting the merits 
o f 1he case. 

22. (1) The minutes of proceedings of each meeting of the Council shall be 
recorded in a book to he maintained for the purpose. 

(2) The names of the members of the Council present thereat shall be entered and 
signed in the minute book a nd it shall be signed in confirmation by the Presidjng 
Authority at the same or the next ensuing meeting. 

9 



10 

i\ lliiw11ni:i:, tu the 
Mrn1hc1 ~ 1 •J 
< '1,1111ril 

Power to 
associate porsons 
with the Council. 

Rogistrntion and 
A(.'ad.,mic sub­
commi11ecs. 

Other sub· 
committees. 

THE KOLKATA GAZETTE. EXTRAORDINARY. SEPTEMBER 16, 2015 

The Wes/ Bengal Allied-Medic:al a11d 
Prtra-M,1dicol Co111u:il Bill, 2015. 

(Clwptu llf.-Omdu<'' r:l /J11.1•i11cs.\. - Clo1,.\<:S 23-26.) 

( 3 l A copy of Lhc minulc:s of proceedings 111· ench meeti ng 11f the Coundl shall. 
within :,;t: ven days from the date of it~ cnnfirrnation, be fmwardcd 10 th.: State 
Citivcrnmcnt or any other authority ap1winwJ hy it units l>chalf: 

Prnviclc.:d that n11thing in thiis section shi,ll he deemed to prohibil any pcrsun from 
di:,t:losing or publishing the text t1f any resol utwn a<lvpted by the Courn:il. uules:- lhc 
Council direct:, such rc.solutiun tu he rrcalcd a:, confidcnLial. 

14) Unti l .the contrary is provcc. c v~ry meeti ng or the Count:il shall be Llee111c<l w 
have been duly con vt· rn::d when rhe mi11ules nr Lht: mcc~ing h.t v<.: heen sig nl.!c.l in 
accttrdanct: with !hi:, Au·. 

23. ( I ) i\U memba, pf the ( ·uuncil ~hul I l>c 1.:millt:d to •;uch I ravd Ii ng and ( 1tlicr 

ullowunc..:;s as may be prescrilx!d l>y n:gula1io11s: 

Provided that lhe 1111.:ml>ers of the Counci l who are Stult' Govcmrm:111 cmrluycc.-.. 
1,hall not. be 1.mlitled to receive such aJ lowam:cs. 

(2) No member shall be entitled to any payment other than the paymem as spec ified 
in sub-section ( l ). 

24. (1) The Council may assoc.:i at(~itself, in such manner and for such purposes as 
may be prescribed by regu lations to be made in thjs behalf by the Council, with any 
person, wh.olle assistan..:e or advice it may require for carrying out any of the provisi(lns 
of this Act. 

(2) The Council may, if ii th ink:--, necess,uy, invite such person hav ing special 
knowledge or cxpcrit.:nce in Par:.i-Medic}il profession tn its meeting, to hear hili view:,; 
on the :-;ubj ecl. 

(3) The invitee shall have right to Lake part in the discussion on the subject but 
shall not have the right to vote in the meeting of the Council. 

(4) The invitl!e shaJJ be enticled to receive sud, allowances as specified in 
section 23. 

25. (I ) The Council shall constituce a Registration and Discipl inary Sub­
Committee and another Academic, Sub-Committee and may refer any matter under 
this Act to such s ub-commiHee(s ) for enquiry and re po rt or for o pinion or 
recommendation. 

(2) The recommendations of these Sub-Committees shall be subject to approvrtl 
of the Executive Committee and the Council , unless otherwise provided in this Act. 

(3) The composition, mode uf appointment, tenure, powers and fu nctions, the 
summoning and holding of meetings and the procedures to conduct business and other 
terms of oftice and conditions of members of such Committee shall be such as may be 
prescribed by regulations to be framed by the Council. 

26. ( l) The Council may, by general or specific order from time to time, constitute 
any other SulrCornmittee(s) for such gcneral or specific purposes a<, it considers 
necessary for carrying out its functions under this Act and mi:ty refer to such sub­
committee(s) for enquiry and repO'!t or for opin ion or recommendation related to any 
matter under this Act. 

(2) The recommendations of these Sub-Committees shall be subject to approval 
of the Executive Committee and the Council. unless otherwise provided in this Act. 
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(3 ) The composition, n1ode of appoimment, tenure. l'unctions. th~ su111moning 

and hr>ldin~ of ntt.:ctings und lb1; prot·cd11r.:s tn l'.OncJuct bu~inc.1;s and <>l her terms of 
office and condit ion.'; of member\ of F> ui..;b Cornmitlce $h .. dl be sut:h as mentioned in 
Lhe order under -.;Jb· s(·ction ( I ). 

f4) Every Sub-C1Jmmiw:e 1:nnstitu11:tl unclur this section shall i..;huosc its own 

Chairperson: 

l'rovidcd that 

(H) whc,e tilt: l'r..:&itk:nt i:-. a 1111.:mhcr or s t11.:h Sub- ComrniHcu, ht.: ~hal I he the 

C' l1uirpcrs1,n ur such Co1nrni11ce. anti in his :1bsenec , th t: Vice· J>n.:sident. 

irhe is .i rm:nihcr of such C'u rnmitleL'. "hall be its Chairperson: and in tile 

:,bsem;c 1,r both. ,,ny mcmb\.'.r d11,s~n by tltc member~ (lr that Cornrnittce 
i.hall be iL~ Chairpcr,tin · 

(b) when! the Pre1;idcnt i:-; not a member or sutlh Sub- Committee but the 
Vice-President is a member. he iihall be its Chairperson, and in his absence 
any member chosen by the members of the Sub-Committee shall he its 
Chairperson. 

27. ( l) For the purpose of discharging its functions efficiently under this Act, the 
Council may, with the prior approval of lhe State Government, appoint a Registrar, 
who shall also act as Secretary and if so de..:ided by the Council shall aJso act as its 
Tre:1sui'er whenever considered necessary. 

(2) ror the purpose of assii,ting the Registrar in discharging his day-to-day dutie~. 
the Counci l may appoint a Deputy Registrar. who shall also act as Registrar during 
any temporary vacancy in Lhe office of the R~gistrar due to leave or any other reason. 

(3 l The Council may establish separalc administrative departments, one each for 
the Allied Medic~1l and the Para-Medical disc.:iplines, each having a distinct identity of 
its own under the Council for regulation of profession of that discipline, and may 
appoint an Assistant Registrar or any other officer for each such department. 

(4) TheCoum:i1 may appoint. such other officers and s taff, as it may deem necessary 
and such Other officers and staff sha II perform their duties and discharge their funC'tions 
under general superintendence and eontrol of the Registrar and Deputy Registrar and 
under overall control of the Council. 

(5) Notwithstanding anything contained in sub-section ( l ), after formation of the 
Council, for the first time till the first election is held, the Registrar ~hall be a person 
appointed by the State Government. who shall hold office during the pleasure of the 
State Government. 

28. (I) The Registrar shall act as Secretary of the Council and he shall be 
responsible for the performance of the day-to-day affairs of the Council and shall 
execute all legal documents for and on behalf of Council. 

(2) Notwithstanding anything contained in section 4. the Registrar shall be the 

ex-officio member of the Counc:il ,1nd its El(ecutive Committee and shall attend all 
meetings of the Cou11cil, and of it;; Executive Committee, and shall record minutes of 
the meetings and names of members present a nd the prot:eedin gs of 
such meetings but shall not be entitled 10 vote thereat. 
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(3 ) Th<! accou11t.~ of the Counl·q sha ll hl! kq)I hy the Rcgistrur in such m,rn nl!f .is 
may be pr~·.st.Tibctl by rules. 

(4) The Registrar and Deputy Registrar shall ex~rcisc supcrvis,,ry powers over 
other officers and s taff and shull pc:r r11rm su1.:h other duties and clist:hargc sut:h (llher 
funclions aii may he spt'.1.: ifi c(I in this Ad. ,,r .~-. muy be pn.:scrihcLI by regulati110 made 
thereunder or m, mt1y b~ assignt!d t•.> h,m hy lh,· Council from time lu timc. 

(5) The other officers and staff' ,;hall p~rform sm:h other dut i<:1, anti dist:hargc such 
1,ither func1 ions as n'l,1y be spei..:i1icl1 ill this A1.:1. 1>f as may be prcs1.:ribt d by regulation 
111t1<k t.hc,~untlcr or as may be assig ned Lo them hy Llk· Council fro m tirnt· 111 ti me. 

(6) All ,irders ,mcJ <lc:t.:i,i ,1ns ot he C11t111cil :-;h,tll he authentkaled undt! r the 
sign:11urc:. nl' the Registrar_ and all 11tht:r ini-111,rrn: nts i;.sued by tile Counc il .,hall he 
under the signature 0f the Registrar. 

29. ( l / T he mt:lhod of appoimmcnt, tenu re of serv ict.:. di:-;cipline :md 01hcr te rms 
aod conditions of service ()f Reg1str:.1r, Deputy Registrar, other officers and staff 
appointed by the Council shall be such as may be prescribed by regulations to be 
made in tbis behalf by the Council. 

(2) The Registrar, Deputy Registrar, other officers and staff appoimcd by the 
Councj l shall be subject tu such conditions of service and shall be entitled to such 
remunerations, pay and allowances as may be prescribed by regulations. 

(3) The Council may cause for suspension, di smissal or removal of Deputy 
Registrar. other officers and staff or may in itiate such olher types of disd plinai-y action 
ugainst them in sueh manner as m:1y be prescribed hy regulations and similar Meps or 
action may a lso be taken by the Council .igaima the Registrar subject to prior approval 
of the Stall! Government. 

(4) The Registrar, Deputy Registf' .. H, other officers and staff shull be <.lcemed to be 
public servants within the meanjng of section 21 of the Indian Penal Code. 1860. 45 of 1860. 

30. The Council may, with prior approval of the State Government, estabJish 
Regional Level Administrative Offiet:s of the Council, which shall at.:t mt:rely as an 
administrative office of the Couneil 1.0 perform functions of information. coordination 
and liaison in regions inside or outsidt! Wes t Bengal. 

31. All orders and decisions of tht: Council shall be authenticated by the signature 
of the President, or any other member authorized by the said Cou ncil m this behalf, 
and all other instruments issued by the said Council shall be authenli1.:ated by the 
s ignature of the Secre tary or any othe r officer of the s aid Counc il 
authorized hy the said Council in this behalf. 

CHAPTER IV 

Allied-Medical and Para-Medical Education 

32. ( J) T he Counci l shall, by regulation prest.:ribe the minimum standards of 
educati on required for granting recogrused qualifications by U ni versities or [nstitutions: 

Provided that a set of separate standards of education, one for each of tht.: Allied­
Medical and Para-Medical disciplines, each having a distinct identity of iLc; own, may 
be prescribed. 

(2) For the preparation of first draft of regulation and subsequent reyi8ion thereof, 
the Council shall constitute an Academic Sub-Committee as per provision of section 
25 and the Academic Sub-Committee shal l place the first draft of regulations 
before the Executive Committee for its consideration, and shall from time to time, 
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review the pi escdhcd minimum :,tamlards .ind rcp11n to the Counci l on the dfo.:a<.:y of 
these 1cg-ul:.i tions and may retommend rn the Executive CommiHct: sueh amendment-: 
thereof as it may think fit. 

(J) ln partieulur. ,md without prejudice Luth<.: gcncrrdit-y of the foregoing power, 
rhc r-.!gttl:ilinns m..::ntioned unucr :--ub-,-ct:tion ( I) may prei-cribe---

( i \ the nature an<l pt:riod or study and of pract ical training lo be unclcrlakcn 
before admi~sion wan eAamination; 

(ii) subject or exat11i na1ion" f,\r r0cogni1.cd qui-tlific:,rinns, mc1l1ods of 
a::.sc!i~mcnt and cv.1ltw tio n. qu;_ilificatinns or cxan1incrs.1hc coouitinn:-- or 
udmissions It> such t:xamination~ and the standards therein t1> be attaint:d; 

I iii ) any other <:1mcli1 i 11ns of ndmi'is1on lo <.:xant inution; 

( iv) the minimum stuo<lard 111 ir1frastructurt' and acc,llnmodutic ,n ln be provided 
for study, practical ttaining, administrative activities, hoste l f<1l'i liries w1d 
other facilities ; 

(v) the types, minimum norms. standards and qualification of teaching 
facu lties and non-teaching employees to be engaged for study and practical 
training; 

(vi) the types. minimum norms and s tandards of equipment ~md machineries 
facilities to be provi ded for study and practical training; 

t vi i) the types, minimum norms and standard<, of forms, record-; and regis te rs 
to be maintained; 

(viii) the mini mum norms i:lnd stanuards of other focilitks to be provided: 

(ix) ally other n{)rms o r !.t,.mdurd ,IS the C1)unc il th inks necc:,;s;,iry. 

(4) Such standard shall a lso indude the nature and period of such prac lical training 
or intcrnship to be undertaken a fte r passing the qualifying examination which is 
mandatory for registration and s uch practical training or in tcrnship sht1ll be considered 
as an integral part of the whole: education programme. 

(5) For mafotenance of such s tandard. the Council shall monitor and evaluate 
performance of the institutions granti ng recognized qualifications in the State and 
other bodies constituted under this Act and take appropriate action based on s uch 
evaluation, as may be prescribed by the rules: 

Provided that nothing contained under this section s hall apply to St1te Medical 
faculty of West Bengal, for its existing Courses. 

33. ( l) For the purpose of prescribing l{eparnte standards of education under section 
32, the Allied-Medical ot Para-Medical disciplines s hall be defined and classif ied 
into following mutually exclus ive categories, which include~ 

ta) ''Clinical Psychology", which means an Al li ed-Medical disc ipline 
concerned with the appl ication of medically directed diagnostic and 
therapeutic procedures through use of integration of met.hods and 
techniques based on pri nciples of Psychology with the Biological , Medical 
and Social Sciences or any other apprnpriate technique in evalua tion, 
el'.amination, treatment, counseling or rehabilitation of or for a case who 
have or are suspected of having psychological disorder for the purpose of 
providing Clinical Psychology services to s uc h case. Such Clinical 
Psychology services includes (i) psychological testing and the evaluation 
or asse5s ment of personal charact.cristics such as intelligence. personality, 
abilities, interests, aptitudes and neuropsychological functioning: and 
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(ii) cnum,elin g. psycl 1<1:mttlysi., , p.-:ychothcrapy. llypnosis. biofeedhtil'k. 
and bchavior anulysi:-. :.md 1hcr,q1y: :iruJ (iii) diagnosis, im.: lud1ng ctiology 
:ind progriosis. and t1ca1U1cnt t> I' menial and emotional Ji...,()rd i.: i' or 
disabilit y, Hlc\,hnl ism ..1nd subst ant c abuse. disorders of habit or conduct. 
as well m; nf the psyclwluf ical and oeuropsycholo,gic .. 1l aspec1i, of physical 
illncs<,. accident, injury , or disabili ty ; ancl (iv) psyeho-cdueational 
t:vuluation , therapy. rcmc.:diation. an(l consultatiun: 

(h) ··oic.: ll: tic.:s and nutrilinn., which rm:ans ..1 n Allied -Medical dh,ciplinc 
t;onccrncJ with the applil' i1lion ol various Medicall y din.:ctcd tlwrupy or 
1hcrnpcutk p1occdurc 1hn1ugh integ.rJtion nf principles dedvcd from the 
-;c icm:c ,,r nutrition. li1m:hcmi!-1r;v, phy-; iulogy. food , and managctnull 
and from bcha vinral ancl ~ocial "ctcnccs in evaluation. ~x amin:·1ti on. 
treatment. counseling or ichabili1 :11iun of or for a C, L"C whn hav1! or i.ll'l: 
!-.Usped eJ of hav ing dilatory or nutr itiort;.1 ! di~ortler/impairn1cm for the 
purpose of providing nutrition t are services tO such case. Such Nutrition 
care services foclude: (i) Assessing the nutritional needs of ind1viduals 
and groups, and determining resources and constraints in the practice 
setting; and (ii) Establishing prioritjes, goals, and objectives that meet 
nutritional needs and are consistent with avai lable resources and 
constraints; and (iii) Providing nutr ition counscling in health and disease; 
and (iv) Developing, implementing, and managing nutrition care systems; 
and (v) Evaluatjng, making changes in , and maintaining appropriate 
,-;tandards of quality in food and nutriti on services; and any other 
appropriate :services; 

(e) ·'Medical Technology (I .ahoratory Medicine r· which means a Para­
Medical discipline concerned with the application of vl'.lrious Mc.:uically 
directed diagnostic procedures like chemical, microscopic, pathological. 
bacteriological, genetic or othe r bio-immunological c1nd Medical 
laboratory procedure, through use of various chemica l reagents or 
biological agents and appropriate laboratory techniques in collection and 
handling of s pecimens like human or animal ti ssues. b1)dy fluids. 
excretions and samples like food , water e tc. in performing tests. 
examination or amllysis of lhose !>pecimen and samples and producing 
laboratory report and i.n preparntion of cultures, v.iccines, st:rn or other 
hiologicaJ vr microbiological products with the aid of laboratory or other 
Medh.:al equipment for lhc purpose 1)1· providing assistance lo the physician 
in diagnosing a case or teaching a student or carrying out research: 

(d) ··Medical Techno]ogy (Nur.:lear medicine)" which means a J>ara-Medic.tl 
discipline concerned with the application of Medically directed the, apcutic 
procedure through use or un scaled ionizing radiation source and 
appropriatt: techniques in treatment of or for a case for the purpose of 
providing assistance to the physician in treating such case or teaching a 
.student or carrying out research; 

(e) ''Medical Technology (radio-diagnosis)" which means a Para-Medical 
discipline concerned with 1he application of Medically directed diagnostic 
procedures through use o f ionizing (X-Rays) or non-ionizing radiation 
(like magnetic resonance, radio-frequency waves and ultrasound) and 
appropriate techniques in producing diagnostic images for the purpose 
of providing assistance. to the physician in diagnosing a case or teaching 
a student or carrying out research: 

[PART [V 
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(0 "Medica l Tcl'.h nology (Radi otherapy)" which means . .1 Pam-Medical 
di;-;ciplinc concerned with the application of Medically clin:ctcd therapeutic 
pmteclun.: tlm,ugh u~e or a 1-ealecl ionizing radiation :-ource or any other 
radiation including eb:rron beam laser beam 11r proton etc. Hod appnip1:iat1: 
tcc hn iqui:s ro1 the purpose of pro viuing a:,;sistancc t11 
the physician in treating J. case or tt:~1ehing a studcm or can·yin~ OLJ I 

rc!-'can:h; 

(g) ··Oce1q1ational thcrapy' · wh ich mean-; an Allied-Medical di1,ciplinc 
co111.:crncd wilt: tht· npplil'.a1i1111 of Medically diretlcd 1hcrapcu1 il: procedure 
rhrnugh u:-.c 111' JHll'f>oscf11I. gual r,ri l.:ntcJ cn:;;1tivl.!. manipuluti ve. 
cu ul:alirn1a l. pn.:-v rn.::11 i1111,1I cvulmi ti(,n and '1<.:lf-c-1n: a1; ti vit ics which 
cnprgi: the inuividm1l 's body and 111i nd in meaningful. urga11i1.ccl. and 
\el ( din:1:led 111,: t ions in cv;iluati on. t:xarni nation , lrea1111cn1, c1H1nsding or 
rchabililalinn or fo r a l:asc. who huvt: or arc su-;pcL'tcd of having runt:tions 
impaired by physi..:al illne . .,.1- ,1r injury, emmional disorder, congenital or 
developmental <l isability, 01 the aging_ process for the purpose <>f providing 
occupational therapy services to such case. Such oc1.:upational therapy 
services include (i) education and training in acti vities of daily living and 
(ii) designing or fabricating selective temporary orthotic devices, and (ii i) 
applying or training in the use of assistive technology or otthoLie and 
prosthetic devkes (excluding gait training); and any other appropriate 
services for the purpose of providing assistance to the physician in 
diagno:-,ing a case or teaching a studen t or carrying out research; 

(h) .. Physiotherapy" wbich means an Allied-Medical discipline cc)ncerned 
with the applitatio11 of Mcdi<.:ally dire1.: ted therapeutic procedure thrnugh 
use or physical agents including heat. cold . light, water, electricity, or 
techniques like massage manual or mechanica l exercises, mobi'lization, 
manipulation remedial gymnastics or any other appropriate technique in 
evaluation. examination, treatmen t, c:ounseling or rehabilitation of or for 
a case who have or are suspected of having physical disorder or 
impairment for the purpose of providing physiotherapy services to such 
case. Such Phy:..iothera py services include (i) assess ment of neuro­
musculoskeletal and cardio-respirntory systems and establishment of a 
physiotherapy d iagnos is; and ( ii) deve lopment, prog re ss jon , 
implementation and evaJuation of therapeutic exercise progra mmes; (iii) 
ergonomi1.: evaluation, modification, education and counseling; and (iv) 
administration o( physica l therapy related medical.ions as prescribed by a 
physician; and (v) application of braces, splints, taping, mobi lity aids or 
.seating equipment, and any other appropriate services for the ptll'pnse 9f 
providing assistance to the physician in diagnosing a case or teaching a 
studc.nt or carrying 1)ut research; 

(i) "Speech therapy and Audiology" which means an Allied-Medical 
discipline concerned with 1he application of Medically directed diagnostic 
and therapeutic procedures through use of appropriate techn iques 1n 
evaluation. examination , treatment, counseling or rehabilitation of or for 
a case who have or are suspected of having a speech, voice or language 
disorder or impairment, or a hearing disorder or impairment for the 
purpose of providing Speech therapy and Audiology service& to such 
case. Such services include (i) intervention regarding noise control and 
hearing conserv,1tion; aod (ii) evaluations of envfronment or equipment, 
includjng calibration . used in testi ng auditory functioning; and any other 
appropriate services. 
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(Chapter /V-A lli1·d-1'v/eLlim l Lill</ Para -Medict1/ 
Etl11rntio11. -C/1.111.1(' .\ 1-1. 35. ) 

faplwu1tim1 I.- ' appl ication' mean!'- carrying oul r roel!durt s lll' rendering advice. 

£xplc11u1Tin11 II.- "appropri ate lectlniquc or service' mc:1ns any technique nr service 
which the Stal<.: Government un the 1cc<1mmcn<la1ion of lhc Council by notit'icution 
published in the 0 /jif'i{I/ Gazet/e clcd arc~ In be ,1r1m>pria1e technique or servil'e for 
the J)lll'J)(lSCS o f this AcL 

(2! The Cmincil s hall hH \C the pPwc1 to tlcd an.~ any arm.:ndmcnl by 1m1dification . 
or suhstituti '1n qf any clclini1i\m . cl.i .... siliL· c11i11n nr nomenclature anJ to Je k1e 1,r add 
any category tncntioncd i1 sub-scctilln ( I > u, be published by notification 111 the (>l.f!ci11/ 
Gcr::ettc from time ln time. 

34. r I ) totwithstHndi ng anything ~·c,ntrafy uintai ncu 111 any other law fo r the lime 
bt'ing in force, with cfk c1 frnni the date .i., may l>e n, ,tificd l>y 1he State ( i11 v<.: rnmenl, 
the ( \ 11in<.: il , 1\ )1' the purp1bc ,,r mai nuuni ng the :,;L;1ndard-.; or erJucmiun . sl1all, by b !-:uc 
of notification. frame gu iddim:s for the adtnis.sion a iteria in any Institution, al- may 
be required from time to time or as may be deemed necessary by the Academic sub­
committee with the approval of the concerned University for graduate and post-graduate 
courses and for diploma courses as may be prescribed by regulation. 

Explana1io11.-T he ' admission ' shall inc:lude admission to any undergraduate or 
post-graduate professional courses for obtaining primary or higher qualification of 
any kind. 

(2) The Academic Sub-Committee stwll prepare the first draft of regulations lo be 
placed before the Executive Commi ttee for its com~idetation, and shall, from time to 
time, review the prescribed minimum standards and rcpon Lo the Council on 1hc cflk,1cy 
l>fthcsc regulations and may recommend 10 the Ex1.Jcuti vc Committee such amendments 
thereof as it may think fi1. 

(3) Where the Council. on receipt ol' any complaint or otherwise, is satisfied after 
due inquiry that the Institution has given admission to a student in contravention of 
the adopted Admission Criteria . it !'nay di rect the concerned Institution to c:mcel such 
admission against refund of the fet!~ to the concerned student as well a~ to further 
direct the Insti tution to give admission to the next eligible student as per notified 
guidelines. 

35. (1) Notwithstanding anything contrary contained in this Act or in any other 
law for the time being in force, with effer;t fr<Jm the date as may be notified, no pi::rson 
shall establish or conduct any Institution; nor any Institution sha ll conduct any 
professional C(1urse, nor open a new or higher professional course of study or traini ng, 
nor increase its admission capacity in any professional course of study or training, nor 
shall impart Allied-Medical or Para-Medical education in any manner which would 
enable a student of such cQurse or train1ng or education to qualify himself for the 
award of any recognized All ied-Medical or P,1ra-Medical quali ficat ion without the~ 
prior permission in the form of recognition by the State Government obtained in 
accordance with the provisions of th1s Act. 

Exf]la11atio11 I .--- For the purposes or this section ·'person'' includes- ­

(a) individual living person; 

(b) a society registered under the Societies Regi.stration Act, 1860 or 
corresponding enactments .in States; or 

(c) a public religious or charitable trust registered under the Trust Act, 1882 
or the Wakf Act, 1995; or 

(d) a body, group or association of individuals, and organization, a firm, a 
trust or society or a company rcg_istered under any law for the time being 
in force. 

LPA1rr lV 

21 of 1860. 

2 of 1862, 
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Ptm1-Medical Council Bill. 2015. 

(ChaJ)(er i V.--J\ llicd·MC'dical wul Parn-Medh·t1l 
l:tlul'<1fiu11.-·C!aus,•.1· J(i, 37.) 

t:rplanati"n ff. -- For tlw purpo.<;cs of this section ··au mission t:apacity'' in relation 
to :my profossional course ul study or lruining (includi ng post-grauuttle prn fessi1Jmtl 
cour~e of scudy or train ing) in an In~tiLution means tht: ma ... imurn number ol stu<lcnts 
i-h:.11 m:1y be fixc<l by the Cuw1cil fr11111 t1nic to lime ror hcing :id111i11cd to !lut h cour:,;c 
(1r training. 

12} Notwith~landing an yt hi ng eontain..:d i11 thi s J\ t: t. thc State Govt-r11111c.·nt may 
prc:--i..:fibc by rule-~ the detaikd r mcedure t11 ohtui n the pcrmissi11n mcnfioncd under 
suh -:l.!~ li11n ( I L 

( 3) If any pc,~,on !ms esiabJi~hed an lnstilu1inn or any lnstiLution ha:- opcm.·d a 
Ill!\\ m l1ighi:r pn>fe)\si,mal em1rse nf :- tudy or training or incrc:1sc)\ t lt t! admission 
cap<1ci1y before th l! vommcn<,>c 111ent or this /\<.:t , such pe-r~1>n or ln.$ti1u1i1111, a:s the <.:ase 
may lw, s hall s-:ek 1hc p<.: rrnission l>f 1hc Slat.: Ollvcrnment in aceord;1ncc with the 
provisions of thi~ At:t wi thi n a period of six months from the date meniionecl in sub­
section ( l ). 

(4) If the Ins<itutions applying for permission or approval do not conform Lo the 
standards fixed by Lhe St.ate Government or fulfil the terms and conditions in this 
regard, a provisional permissi(>n or approval may be granted to the Institutions subject 
to the <.:ondition that the faci lities· in accordance with the standards fixed by the State 
Government s hall be prov ided within a period of two years from the date of 
commencement of this Act. 

(5) ff the Institutions do not provide the faci lities in accordance with the standards 
fi xecl hy the Swte Cinvernm,;nt within the period spcciriec! in suh-set·tion (3), the 
pcnnission or approval g ranted under sul"H,ection (4 ) shall be withdrawn forthwith. 

Nme. - The provisions of this section will not be applicable in case of State Medical 
Faculty of West Bengal, for its existing Courses. 

36. ( I ) When:! any Im;tit ution is estal)lished except with the previous permission 
of the State Government in acc()rdance with the provisioos of section 35. no c1uali fkat ion 
granted to any student of such Institution shall be a recognized qualification for the 
purposes or this Act: 

Provided that nothing contained in this sub~section shall apply to Stale Medical 
Faculty of West Bengal for its existing Courses. 

(2) Where any Institution oi:x:ns a new or higher professional course of s•udy or 
training cx.ccpt with the previous permission of the State Government in accordance 
with the provisions of section 35, no qualifi cation granted to any student or such study 
or training shall be a recognized qualilication for the purposes of this Ae1. 

(3) Where any Institution increases it.'s admission capacity in any professional 
course of study or training except with the previous permission of the State Government 
in accordance with the provisions of section 35, no qualification granted to any student 
of such In s ti tution on the basis of the increase in its admiss ion capacity 
shall be recognized qualification for the purposes of this Act. 

37. ( 1) 1f before the commencement of this Act, any person has estab(jshcd an 
institution or any Institution has opened a new or higher professional course of study 
or training, etc. or has increased its admission capacity, such person or lnstitution, as 
the case may be shull seek. within a period of one year from the commencement of 
thjs Act, the permjssion of the State Govern ment in accordance with the provisions of 
section 35. 
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The West Bengal Allied-Medical and 
Pc1m-Medir.ul Council Hill. 20/5. 

(Cfwpler 1\1.-Allieri-Medicuf ,1111/ Puru,Nfedicaf 
Etlurmio11.-- r·t,111,,,,., ~8. 39.) 

(2) If any person o r Institution, as the case may be, fail s tn sccls. the pcl'niis1'. ion in 
term:- uf sub. ;,;cctiun I l ). the prnvisinns of secti1.>11 35 sha.lJ apply, s11 fur as may lie, as 

ir pcrmis!;ion of the State Governmem 11nde r thi~ ,-;ci:tinn is deemed to huve been refused: 

Prov ided 1hm n,)1hin~ 1:ontaincJ in thi:. sc,:l ion slwll apply to the ln:.ti lutiun 
rcwgni:tcd by the Slate i\ikdic:ul Fatt:lty or Wt:-.l B~ng_al fo r it, c::xi:-- ting Courses 

38. l I ) In order 111 mainL:iin the ., tandard 11f ,:dt,catinn. any person m Institution 

intcmling to •lbtain approval or p.:rmis:>ion under .',i.!L'l i1rn ~5 shall ol>tain <1 ·no •>hj vcti 1> 11 
ce1·1ifitalc' rq.rarding tksiral>ility and feasibil ity lo impart c.dticatinn r,·,,rn the State 

<iovcrnmem bd·ore .... ul>mitting a scht:me under tliis scuion. 

( 2) The State Government -;hall i.•:sm: ;..uch '110 uhjcctiDn ccrli rkatc · in the rmm ol 

an ·csi-entiulity ccrt.ilii.::11~· in ~uch manner subj..:ct to fulfilm1:nt 111' :.uc.: h h:rtn). and 
conditions us may be pre:-;cribcd by rule1;. 

(3) Every person or Institution intending to impart education, shall, for the purpose 
of obtaining approval or j>ermission under section 35, submh to State Government an 
application in the form of a scheme in accordal)(.:e with the provisions of sub-section 

(4 )and the State Government s hall refer the scheme to the Counci l fo r its 
re1:ommendations. 

(4) The scheme refened to in sub-section (3) shaJl be in the form containing s uch 

particuJars a nd shall be preferred in s uch manner and shall be accompanied by s uch 
supponing. ((()cument and such fee a~; may be prescribed by ru les. 

(5) Any t·h:mge in address or sltuution of the ln~titution or of faculty or staff 

belonging to. o r any other particulars mentioned unde r sub-section ( 4 ) s hal l be 
communicated by the applicant or the person conducting the l nstitution w the Council 
not late r than thirty days after such cha nge spcci fical ly mentioning the exact date 

when such change <)Ccurred. 

(6) No applicant under sub-section (3) s hall try to obtain the recogn ition by 
misrepresentation of facts. fraudu le nt practices, falsification of documents, or user of 

unfair means. 

(7) Before submitting the scherne, the person or the Institution has to fulfi l suc:h 
eligibility and qualil'ying criteria as may be prescribed by rules. 

39. (1) On receipt of a scheme from the State Government under sub-seqion (4) 
of section 38, the Council may, with or without causing any e nquiry, assess ment , visit 

in such a munner as it thinks tit,-

(n) if the scheme is defective and does not contain any necessary particulars, 
give a reasonable opportuniry to the person or Institution concemed for 
making a writte n representa tion and it s hall be open to such person or 

Institution to rectify the defects, if any, specifi ed by the Counc il; 

(b) evaluate arn.J consider the scheme, havi ng regard to the facwrs mentioned 
in section 40 and forward its recommendation thereon t o tbe State 
Government. 

(2) Notwithstanding anything contained in this Act, the scheme shall he processed 
and evaluated in such manner and the recommendation shall be reported in su<.:h a 
manner as may be prescribed by rules. 
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Para -Medical Council Bill. 2015. 

(Cltapter IV. -Allied -f'vt,,t/ic:al mu/ Para-M edin il 
Etl11 ,·111im 1. - Clw1.,·e 40. ) 

1>) T he S tate. C,o vcrr: mcm . afte r ruc iving th e sc hem e along w ith the 

rc.:ommcn<lati(m of the Counci l and a fter \1bwining such other pal'ti t:Ldars as may be 

co11sidered neees!;ary by it frnm tbe per!-,m nr Institution rnncerned , and having regard 
to the r.H.:tors rderrcu to in -;ub-sccd nn (7 ), if it i~ satisfi ed afte r e valuation aml 
(.:(111siclcr,1tinn . :-hall pass :m \ird-T withi11 1hc pn;!,'-Cribed period from the date o f rect:ipt 
of 3chemc. eitht'r -

(H I approving I with or wi1lw 111 suL·h L'Onditi llm,. if any. as i l may consider 
necessary) the sdwmc in \\ hich c;1sc Jsuch -1pprov,1I :,;h.dl be decnicd lo be 

a recogni tion under scctitlll T 'i : or 

( h) c.lisa pproving or rcj1:c1 ing t ht.: st he me for reasons to be rccm<led in writing; 

Provided that no schGrT1f' sh:tl l lie rd u,cd 10 he rcrnrnmcndcd hy the. l'nuncil to 

the Swte Governme nt without giving thc person or Institution cont.:erncd, a reasonable 
opportunity of being heard: 

Provided further that nothfog io this s ub-section shal l prevent a ny person or 
Institution , whose scheme has been dis approved by the State Government, to s ubmit a 
fresh scheme and the provisj<>ns of this section shall apply to such scheme, as if such 
scheme has been submitted for the tirst time under sub-section ( l) of section 38. 

(4) Notwithstanding anything (.:Ontained in this Act, the recommendation of the 
Counc il shall be processed and evaluated by the St:lte Government in s uch manner as 
may be prescribed by rules. 

(5 ) Notwiths tanding anything contained in thi -; Act, the scheme shal l be approved 

and permission sh:.ill be gramed in such m;.inner for such period subjccL to ~ut h term:,; 
and conditions and be communicated to the applican t in such manner as may be 
presc ri bed by rules . 

(6 ) Notwiths ta nding any thing contained in thi s Acl, rht: scheme sha ll be 

disapproved or rejected in such manner s ubject to such grounds of rejection and be 
communicated to the applicant in such manner as may be prescribed. 

(7 ) Where within u period of one year from the date of submission of the scheme 
to the State Government under ,;ub~ sec tion ( l ) of sec tion 38, no order has been 
communicated lO the person or lrtstitution submitting the scheme, suc h $Cherne shall 
be deemed to have been approved by the State Government in the form, in which it 
had been submitted., and accordingly, the permission of the State Government rt:quired 
under section 35 shall also be deemed LO have been granted. 

(8 ) In computing the time limit specified in sub-section (3), the time taken by tJJe 

person or Institution concerned submitting the Scheme in furni s hing any particulars 
called for by the Counc il or by the State Government shaH be excluded. 

40. ( l) The Council, while evaluating the scheme under sub-section (J ) of section 
39 for its recommendation and the State Government, while taking a tinaJ decision on 
lhe scherne along with recommcnd::itioo of the Council under sub-section (3) of section 
39, shall have due regard to consider the following factors, namely:-

(a) whether the proposed Institution or the existing Institution seeking to 
open a new or higher professional course of study or training, would be 
in a position to offer the minimum standards of education as mentioned 
in section 32; 
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( b) \\ h!.!tht.:t' p!.!r-;on st.:eking to t.:s tahli sh an lnstitutioh or the existing Institution 
!,..:eking Lo 11pc.!n a new nr r igher µrofi::-s ional c:our:-.c of study or uain ing 
11r w increase i ts train in!: or IQ increase its admission capacity has adequate 
nnam:ial re.;;ourccs; 

(l') ·whctht.: r tht.: nt.:i..:essary tuc il itit':-- in rcsrcct or staff, eq uipme nt. 
infrastrudure, tu.:commc,d,ttion , trai ning and other fitc:i li ties tn ensure 
proper fum:tioning of the l nstituti i>n or conducl ing the new pnrfcss ion~tl 
t.:llurse ol' <.,;udy llr training Pr at.:<.:1,rnn1odHting lhe ini..:reascd ,1<.lmission 
t:aracit y ha,,e hn:n pro vid,xJ or wou ld be provided wi thin the time limit 
spe<.'ificd in lh~: scheme: 

( d \ whcthcr nccc;-;.'.afy arrailgcmcm has been rnaue (lr rrogrammi.: h.1s been 
dnt\>ln to impart 1rnin i11g t11 s tudents likely to a11 cnd •wi:h l11s1itu1ion ,>r 
cc)uP,e of Sll!dy m training by per~on:; huvin~ 1hc n.:cogni;r,ed physiotherapy 
or occupational therapy quaJificatinn.\i , as the case may be; 

(e) whether nec-.essary arrangement has been made or programme has been 
drawn to meet the requirement of manpower in the fi eld of practice of 
Allied-Medical c,r Para- Medical profession, as the case may be; and 

(f) any other factors as may be prescribed. 

(2) The State G1)vernmentshall have the power to relax the terms and conditions 
mentioned under this chapter. 

41. ( I ) Where the Counci I, (in its own mOlion or on any representalion rccci ved or 
otherwise, is satisfi ed that any person or Jrn,titution has contravened all or ~my of the 
provisions <,f this Act or the rules or l'cgu latiorn, made 01· orders issued thereunder, it 
may recommend 10 the State Government, and the State Government, subjec t to suc:h 
conditions as it thinks fit and proper to impose, may:-

(a) in the case o-f the tirst contrnvention , prohibit the person or the Insti tution 
concerned fro m p.resenti ng_ such students in relation to which the 
contravention has been made to any University or Institution for taking 
any examination which would enable such s tudents to qualify themselves 
for the award of any recognized qualification; and 

(b) in the case of any second or subsequent contravention, take "uch action 
under this Act as it may consider necessary incl uding action to prohibit 
the person or the Institution concerned from making any further admission 
<Yf students: 

Provided that no such order shall be passed by the State Government unless the 
Institution and the students concerned t,ave been given a reasonable opportunity or 
being heard. 

(2) A copy of any order passed by the Council under sub- section ( I ) shall he 
communicated to the person or the lrnstitution and the student concerned and a copy 
thereof sha ll simultaneously be forwarded to the University or Institution concerned. 

(3) Notwithstanding anything contained in any other law for the time being in 
force, an order passed by the State Government under sub-section ( 1) a nd 
communicated to the University or Jns titution under sub-section (2) shall be final and 
binding on the said University or Institution. 

(4) Any qualification granted to any student of such Institution on the bas is ot 
any examination or other tes t held after the date of communication of the order ro the 
Univers ity or lnstitution und~r suh-sc1,;tion (2) shall cease to be a recogni zed 
qualification in relation to such s tudents for the purposes of this Act. 
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(Chapter /V.-,\lli<'d, Medical mu/ Poro-Medi, :al 
r.~/u('(ltion. --('/a 11.1·,,s 42 -4./.) 

( S) When: an 1mkr lws been p.i-;:sl:d under sub-section ( l J in re lati()n tn any 
lns111ution, !he State Govern r1em m:.iv. on iti. own motion nr on any representation 

received hy it, if it i:-. uf thl! 1>pinion that it is necessary or expedient so to do in the 
in1crc1-t of the .stmknti; nf -;uch ln~tiwtiun, tak.e s t1 <:h step~ considered to be 
nec,~ss:.iry to safcg11ard the inlen:st of ~tuclenL"l /; tudying in sueh Instituti ons. 

42. (J \ The degree or dipl11111a grunted hy State Mi.xlical Fm:ulty of Wcsl Bengal or 
uny rc1;ogniscd Un1vcr1sity or 1\:cognixi.:d Board in Schedule. llT .-.hall be recognised 
qualiriGution for the purpo:-es <if this Ac l. 

12) The St.1t-c Covcrumcnl may . bv order 10 bi.: puhli.-.;hcd in lhi: 0/lh-iul (;rr;;.eit<', 

anicnd the Schedule uppi.:ndtd to this !\c l. 

( J J The other qualifil:a1ion~ granll·d by an y n..:c1,ini r.0d tJni versity, rccogniz.cd 
B<,ard and St.Ii i.: l\kd ieal Facult y arc 10 he int: ludi.:d in tht: Sd1eduk l>y Lhe S tate 
Government urdcr s ub~"lei.:tim1 (2) wl, ,i.:h shu ll be re<.:ogniscc1 qualifii.:ation:-. for lhe 
purposes of th is Act. 

(4) T he qualifications granted by any recognized University, recognjzed Board or 
other recognized Institution or any recognized Authority outside India are to be included 
in the Schedules of qualifications by the State Government under s ub-section (2) which 
shall be recognised medical qua li fica tions for the purposes of thjs Act 

(5) Different types ofgualiril:ations shall be included in the Schedule as fo'llows:­

(a) Undergraduate Diploma Course in part A of Schedule HI; 

(b J degree Course in pan 8 of ScheJuli.! Ill . 

43. ( l ) The Counci l may enler into negotiations with any authority 111 any 1crriLOry 
oflnd ia, to which this Act dues not extend, or with any foreigTI country, which by the 
law (If s uch territory or country is entrusted with the maintenance of a register of 
All ied-Medit:al or Para-Medit:al Professionals, for settlement of a scheme of reciprocity 
for the recognition of quali fica tions oot included in the Schedule ITI Part A and B. 

(2) In pursuance of any such scheme under sub-section (l). the Coun<.: il may declare 
that a qualification granted by any authority in any such territory or country, or such 
qualification only when granted after a specified date, shall be a recognized qualification 
for the purposes of this Act to be included fn the Schedule: 

Provided that no declaration shall be made under this sub-section in respect of any 
qualification unless by the law and practice of the territory oflndia or foreign country, 
in which the qut1lification is granted. the persons domiciled or originating in West 
Bengal and holding qualifka tions recognized under this Act are perrrutted to enter 
and practice the Allied-Medical or Para-Medic~,, profession in that territory of India 
or foreign country: 

Provided further that any reciprocal arrangement subsisting on the date of the 
commencement of this Act between the Counci l and any authority in the territory of 
lndia (,r foreign country for the recognition of qualifications shall , unless the Council 
decides otherwise, con tinue in force. 

44. (1) Any University. recognized Board or other recognized Institution or 
recognfaed Authority in any territory of India, to which this Act does not extend, or in 
foreign country, which grants qualification not included in the Second or Third 
Schedule, may apply t0 the State Government of West Bengal to have such qualification 
recognized in s uch a manner as mentioned under section 35 or in any s uch other 
manner as may be prest:ribed, 

2 1 
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( Clwp;'er l\'.-Alli,1tl-Medirnl mrd Para-Mnliw l 
Ed11ca1ioi1.-Cli1111·ci ../5.) 

(2) In pursuance uf ilny suc:h a1mlic.. ation under suh-)')Ccti on ( I ), chc Council may 
clcclarc tha1 a qualilic.uion granted by any autl111ri1y in any such tcrriH11·y <1r country. 
or such qu:.1lificati1,n only whcn grantl!d after a ~pecifictl date. sha ll be ~t recognized 
qtwlifi i.:a ti on for the puqwses !,f this ,~et to be induded in the ScconJ or l ' hi r<.l Schedule 
a~ the l:kt~c rn:1y be. 

(J) TIK C ou nci l, on reprc~cntai' •>nor otl1<.:1wi·;<~. may dec:l arc that :my Degree m 
Diplom.i awartlcd bc fon:.: or after a spix:i ticd date by any I lnivl'.rs ii y. Board or Institution 
cst:.ibl ishcd under any law for the tirnt. b,~i ng in f<•n:e to be the rel!ogni zcJ qu:.il ilkation 
r(lr the purpose~ of 1his Act 10 be inuludcd in P~1rt I\ and Pn11 13 qf .Schl:dnll: III. 

45. ( r ) I l p1111 n..'p<,rl hy the A~st :-sors. V isi1f>r-;, 1ir the Arntlemii; St1b-< 'ommith.!l.' 

arroinkd b.>' the O ,unl:il on their hchatL if it appc.ir:s tn tilt" Counci l-

{ i ) th:tt the profc-;s i11nal l:OL rs,!,'i or -:wdy :md tniining and th1.: 1.:·c1mina1i1 ,n:­
to be gone through in rndcr· ln obtain;; rccogni .1.c.-d quulirica1 io11 rrnm any 
Authority or Insti tution. or the conditi(Jns for admiss ion to suc.:h 
professilJOal courses or the stancfards of proficicm.:y required from the 
candidates at such e,rnmi nations do not conform to the regulations made 
under this Act or fall short of the standards prescribed by the Council, or 

(i i) that an Institut ion recognized by the State Government does not .')atisfy 
the requirements of Lhc C(1uncil regarding the standard of education or 
the staff, equipment, accommodation. training and other fat ilities for 
instrucrion and trajning provided in such Institution, or 

(i ii ) that there exist ahy of the g rounds. whil:h would have entitled lo rejec t 
the application fo r rei.:1J,gni iion. 

the Couni.:i l. with the permission of the State Government, shall send a show cause 
notice to the Insti tuti on or University specifying lhe period, wi thin whicl) the reply 
shall be submitted. 

(2) On receipt of the reply or where no reply is received within the periotl specified 
in the show cause notice. then on the expiry of that period the Council shall take 
decision for either withdrawal of the recognition of the Institution as a whole or 
withdrawal of the recogni tion of Sp,!cifii.: pwfessio nal course(s) of study and 
examination and qualificati on thereof in the maner within a period of three months 
from the issu,1nce of show cause notke and recommend to the State Government for 
necessary action. 

(3) After coMidering the matte, and recommendation Qf the Council, the State 
Government may, with or without making ,my inquiry or inspei.:tion. if any. as it thinks 
fit, direct tha1 un entry :;hal l be made! in t.he schedule against the said qualificaticm 
declaring that~-

(a) it shall he a t'ecognized qual ification only when granted before a specified 
date, or 

(b) the said qualification, if g ranted before a specified date or granted to 
students o f a specified Institution, shall be recognized qualification only 
when g ranted before a specified dace or as the case may be. or 

(c ) the said qualification sha ll be recognized qual ification in relation to a 
specified Institution affi liated to any authority only when grnoted after a 
specified date: 

Provided that nothing contained in this section shall apply to State Medical Faculty 
of West Bengal for its existing Courses. 
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The West /Je11,1.;al Allied-Medical a,zd 
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(Clwpter IV.-A/Jied-Medi, ·al and Para-Medical 
Ed11coti1111.-C/u11ses 46-48.) 

46. ( I ) The ri ght of conferring, gr:.inring ni· issuing degree,,. c.hplorn:.is. licenses. 
1.,erdt'h,atc:,; 01 ol111: 1 drn.:umcnt:,; s tating (1 r implying lhal the holdt'r. grantee or recipient 
1hcrcof i1, qualified lo practice as an Allicd-Mcdic~il or Para -Medical Professional . 
~hall be cxcrci~able onl y hy the authoriticl-l :-.pecificd in the schedule 1,11..:nlioned under 
sub --..cction ( I ) to (J) of sect11rn 4'2 and sub-sect.ion (3) of section 44. 

( ~ J All dl!clarations undt' r 'ic.:tiPtt 43. section 44 or section .is f;hall be made by 
n·:mlution passed al a mc1.:1ing l1f thcC'ouncil called for 1hc purpose of such declaration. 

dl llpon n.:cciving a .:opy or .-;u<: 11 1tsolu1ion. 1hc SLaLe (iovcrnin<:nt may. l'rom 

time to time. hy rn,drkati1m in 1ht! oo;,·ial r.m,£·t1c·. amend the 1cspcctive Schi:dulc or 
qllalilicatiow, :;o m, to bring it into conlormity witt1 any dcclarati ,rn 1mdcr s;cction 4] . 
stc1iun 44 or section .is and any sm;h nntification may abu direc t thal ..in cmry '-hal l 
b..: tnadc in the l;.1,t colu1nr or Ille n.:s1•l'di v1: Schedule of Qualil'icatiuni- against ~uch 

qual ification ut:tlaring lh..\1 il sl1all be a rcc,>gniz.cd qunlifica1ion only when grunted 
before or after a specified date. 

(4) Any qualificatjon other than the qu:.ilification mentioned in Schedule of 

qualifications as amended from time to time $hall not he a recognized qualification 
for the purpose of this Act. 

47 Every University or Institution in India, which grant'\ a recognized Para-Medical 
qualification, shall furoish i;uch information as t.he Coum:i l may, from time to time, 
require as to the professional courses of study and examinations to be undergone in 
ordt;r to obl:tin as /\ 11c.:h the acgi:-: at which such courses or swdy and examinmions are 
required to be undergone and such qlt,tli rications conferred and generally the requisites 
for obtaining sulh qualification 

48. (I) The Executive Cnmmittee shall, subjeel to regulations mentioned under 
section 35. appoint such numl>ec of Asse:-;sors as it may deem requisite to iospect any 
{nstitulion, where education is given, or to attend any examination held by any 
University OT Medical Institution for the propose of recommending to the Council 
recognition of qualifications granted by the University or lnstitution. 

(2) The Assessors. Registrar or any person authorfaed by the Counci l muy enter 
into the premises of any Institution at any reasonable time to make any inquiry or 
inspection authorized by the provision of this Act or any rule or regulation or order 
made thereunder. 

(3) The roana&er and other employees of the Institution shall be hound LO offer to 
the officers and persons under suo-section {2) such access at all reasonable times to 
the premises of such Institutions and to muke available all dm.:ument<; and materials as 
may, in the opinion of such officers. be necessary to enable them to discharge their 
duties under this section. 

(4) The Assessors shall not interfere with the conduct of any train ing or 
examination. but shall report to the Academic Sub-Committee on Lhe adequacy of the 
standards of education including s taff, equipment, accommodation, training facilities 
prescribed for giving education or on the sufficiency of every examination, which 
they attend. 

(5) The Asse~sors me nti () ned in s ub- section ( l ) s hall also be 
empowered to conduct periodical visit of the recognized Institutions 
to ensure that they are maintaining the required standards. 
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( Clu1p1a / V.-Al/1n l-Medir:ul ,111d Pura-Mcdic:<1/ 
l!'d11rntio11.---Cluu.1·e 49.-C/wptcr V.---Tlu: Rrgfalratio11 and Cmulurt 1~( Allied· 

Medi,:al um/ Pllm-M,!dicul f'rt(f,·s.1·i1nml.,.-Cla11se 50.) 

(6) Tht: <'011ncil, after consulting tlli:: Acackrnic Sub-Committee, !->hall forward u 
copy of any s uch report to the Uni vt:rsiry or lnstituli!\n, as the case may he. and shall 
al!.o forw ard a copy log,.!lhcr wiLh any ,~o rnml!nts thereon. whit!h the saitl Instituti on 
may have m.1de 1(1 the Si.He Ciovcrnrnl.'nl: 

Provideu thar nothing cuntuincd io thi i,, scdion shall apply tc1 SL.tte Mcdic~11 f'acult y 
of We/it Benga l for its C'(isting Cour~es 

49. I I ) T he E,wcutiv,.: Cnmmitti.:t: may. subject ltl regu lations mcntio11c·d under 1his 
Act, appoint t: ilh1.:r on a regu lar <JI' 11n adhrn.: lxa'-is, sud1 nun1hc1· of Visi ting Fxpcrt. .. 
with impetc:iblc crcdcnti,:1ls as it deem:- ne1.:t·'$sary 111 vi-;it any lm,t i rution where 
edul'ation <ir training b fivcn. ur 10 mtc11u any n.aminatinn ht!ld f<>I' the purp,1sL· nf 
granting any rccogni:r.cd quulificution or re1.:1,g111:r.t:d higher qualirication. 

t 2) Any person, wht: thcr he is a member llf ;he Cou n..:11 or not. may be appoimeu 
as a Visiting Expert under this st.:ction but a pen;on1 who is appointed as an Assessor 
under section 48 for any assessment, shall not be appointed as a Visiting E-xpert for the 
same assessment. 

(3) The Vis iting Experts mentioned in s ub-section ( I ) shall not interfere with the 
course of any examination or the day-to-day func tion of the Institution but its hall 
report to the Academic Sub-Committee on the adequacy of standards of education 
inc luding staff, equipment, accommodation. training and other fadliti cs for giving 
such education or the s ufficiency of every examination. which it attends, and on any 
of the matters. in regard to which the Coum:il may require t hem to repl>ft. 

(4) The rcpon of a Visiting Expen. shall be treated as conl'idcmiaJ unless in any 
particular cnsc the President of the Council otherwise directs: 

Provided that if the St.He Govem1m:nt requires a copy of the report of a Vis iting 
Expert, the Council shall be bound to furnish the same: 

Provided that nothing contained in 1,ub-section(l)to(4)of this Section ~hull appl y 
to State Medkal F..1culty of West Bengal for its existing Courses. 

CHAPTER V 

The Registration and Conduct of Allied-Medical and 
Para-Medical Professionals 

50. (l) With effect from the date as may be notified by the State Govern ment, the 
Counci I shall eause to be prepared and mai ntainetl c1 register of Allied and Para-Medica I 
Professionals in accordance with tbc provis ions of thi.s Act and in s uch manner as may 
be prescr1bed by the regulati ons: 

Provided that a set of separate registers. one for each uf the Allied M edical or 
Para-MedfoaJ discipline, each having a dis tinct identi ty of iL'> own, may be prepared 
and maintained. 

(2) The register shall be in such form, conta ining such particulars, which include, 
but not Limited to, the full name, atldress, date of birth and the qualjfications of the 
regis te red Allied-Medical or Para-Medical Professionals. tbe date on which each 
quaJification was obtained, and suc h other pa rticular!-; as may he prescribed by 
regulations mentioned under sub-section ( 1 ). 

(3) For the purpose of preparation of the first register and its subsequent 
maintenance, the Council shall, by notification in the Official Gazette, constitute a 
Registration Hnd Disciplinary Sub-Committee a& per provisjon of section 25. 
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TI1e West Ben~al Allied-Medical and 
f'11m -Medical Council Bill, 2015. 

(Clwprr: r V.-1Y1e Regisf1atio11 a11d Cti11d11ct r~f Alli<!tl-Mediw l a11cl 
Puru -Metlic11l Pr:,fi:s.ri1mols.- Clm1.1·e 51 .) 

(.1) The fir.~t register S P prepared by the Council shall he publilihcd in such manner 
as the Stalt: Government may direct. 11:ill any person aggrieved by a decision of lhc 
C<,um:il exprcs~cd or implied in the n.:gister !>o published. m:iy. within sixty days 
from the date of such publi,:ation, appl'.a l to th~ Appell:itc authority mentioned under 
sedion 62. 

( 5 ) The Registrar shull :unend the reg-i~ter in acrnrdanc:c with the c.lt:cisi<1m; ()f that 
Appell ate altthority in such m,lnncr as mentioned under sc<.:tion .5:1,lm.t section 55. 

((,) All Register ,,,ftall he- clel.:mcd tn he a pul"'lil: document, within the rneanin:; of 1 111 PF '. 
lhc lndran Ev idcm.a.: Act. I ,;72. 

51. ( l ; Subject to lht· other prov1;, 11>11 1> nf this Ac t. any pcr,-1111, po.<;sc:-.~ing 
qu:di fk ation mcnti1>11 t:d undt r ;--crti un 4'.'!. 'it:t.: ti o114] or seL'lion 44. ~hall be t· ligiblc ro 
h:ivc hi,; narm: <.: 1tcrc:d in p:tn /I nf lht· 1cgi-.; tcr nf the (\1ulll:i l. 

(2) Any pcr-,on. other thun the person mentioned under sub- section ( I), who is 
employed as an Allied-Medical or Pura-Medical Professional in any healthcare 
establishment or lnstitution run by the Slate Govern ment of West Bengal or Government 
of India on the date of commencement of this Act, shall , with the approval of 
the Council and subject to such terms and conditions a<; may be prescribed by regulation, 
be eligible to have his name entered in part B of the register of the Council. 

(3) Any person other than the person mentioned under sub- section (1),who, within 
the period of one yeur from the date of commem:ement of this Act or within such other 
longer period as may be noti~ie,d by the State Government, proves that he had been in 
regular practice us an Allied •.ll' l'ara-Meclical Prat:titioner for a periud of not less than 
two years prcccd ng the dlllc of t·oming into force of this Act, shall, with the approval 
of the Council and subject 111 sm:h terms and c1JndiLions a<; may be prescribed by 
regulation , be eligible to have hit name entered in part C of the register of the Council. 

(4) A person other than the person memioned under sub- secti(ln ( I), being citizen 
of India holding H qualification, whieh entitles him to be registered with any Allied­
Medical or Para-Medical Council in any foreign country, shall, with the approval of 
the Council and subject to such terms and conditjons as may be prescribed by regularion, 
be eligible tO have his name entered in part D of the register of the Counci l. 

(5) No such registration under sub-section (3) to (4) shall be permitted unless the 
Counci I sati!'>fies itself that such person possesses the requisite knowledge and skill to 
practice the profession by conducting an e li gibility test or such other test or 
examination in such mode as may be pre1;cribed by regulation. 

(6) Any person other than the person mentioned under sub-section ( l ), who has 
obtained qualification from an lnstitution but has not undergone or completed any 
such practical trnining or internship after obtaining that quaJification as prescribed 
under section 32, 1.hall, whh the approval of the Council and subject to such terms and 
conditions as may be prescribed, be eligible to have his name entered in part F of the 
register only after the person conc:emed has undergone and completed such practical 
training 1n any approved Institution or healthcare establishment under this Act: 

Provided that the Council shall satisfy itself that the standard of education imparted 
by such lnstitution is equivalent to the standards prescribed under section 32 in every 
aspect except the part of practical training. 

(7) Where there is any dispute as to whether a person is so entitled to be registered, 
the matter shall be referred to the Registration and Disciplinary Sub-Committee. which 
shall consider the reference and make recommendations to the Executive Committee, 
whose dt!cision shall be final. 
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The West Be11~·al J\tlied- Medical crnil 
f'am-M edic:ol Cm111cil Bill, 2015. 

(Clwpter \ ·.-Tire Rcgistmtio11 cJ11CI Cow/11,·t of' J\llied-Medit:hl and 
l'11rr1 -M edil'a/ Prq/essiorwls. - Claus(1S 53. 53.) 

52. No pcr:,on :,hall be ullov.•cli to cnler nr retain his name in Lhe registe r and 111 

olit ain ..i i..:cr1incatc the re1,1f unles~ he ha~ providcu 1hc C uuncil alung w i1h his applicalitm 
unde r section 53 with the proof of··· 

(u ) s uc.:essful comrlctilm of f)asic pr, ,ressional cdlll.:ation programme ~tt an 
lnsl itu tilin apprnvecl hy the ( 'ourn:il or an equivalent prnfcssion:.il i.;oursc 
of study ;.K cept:1hll: to the CuLHll:il : 

( h i suc:cessful completion l)r •,uch pr:.icrictll 1n1ining as may be prescribed. 

53. ( I ) E,,c:ry pcr..,1m di~ihlc fl l · rcgi~t r:uior, Lll1der -: 11 b .,,;t!cl io11 ( l ) and sub.sect i,111 
(21 11f sco..:tion 5 1 !Shall apply for regist ration with in three months from the date of 
c.;1)mmencc1UL:nt o l thi1, Ac1 or withi 11 ~11ch cx1cndccl ti,m; a~ may be fixed 11y tile Sta le 
Uovernmc111, by nu1 ifica1iun in the 0/fi,·iul Ga: t'II<'. 

(2) Every per.~un di~ih lc for rcg iMnt liPn under sub-scetion ni and (4) nf 
section 5 1 shul I apply for rcgistrati1:n withi n th il'ly days rrom th~ dc1tc nn which he hus 
become eligible for reg.isttati on as provided for In the said sub-section. 

(3) An applica tion for registration under this Act shall be made to the Registrar by 
any person in s uch manner. in such form and shall be a1.:companied by s uch documents 
and such fee as 01:iy he prescribed by regu lation made under this Act. 

(4) On receipt of an application, the Regis trar may, with or without caus'ing any 
enquiry or vis it in s uch a manner as he thinks fit,-

(a) if the application is defet.:tive and does no t contain any necessary 
particulars, give a rea~onable opportunity to the- person for making a 
written represcntaiion and ii shall be open to such person 10 recti fy 1he 
<lefects. if any. :-;pc1.:i ficJ by the Registrar: 

(b) 1.:onsidet the .ipplication , having regard to the fulfilmen t of eligibility 
c ri teria mentioned in section 5 1, and forward its recommendation to the 
Council. 

(5) The Council may, Mte r receiving the app lkution along with the recommendation 
of the Registrar, if it is salislied, shall pass an order within the period prescribed hy 
regulations from the date of receipt of applica tion, e ithe r-

(a) granting the application and accepting to enter the name of any person in 
t he register; or 

(b) rejecting the application and refus ing to enter the name or any person in 
1he register for reasons to be recorded in writing. 

(6) W here the Council passes an order rejecting an application under this section. 
a copy of the o rde r s hall be communicated to the person corwerncd immediately: 

Provided that no application s hall be rejected by the Count.:il except after giving the 
person or Institution concerned a reasonable opportunity of being ·heard. 

(7) W here the Council passes an orde r granting an application unde r this section, 
a copy of the order shall be com municated to the person concerned immediately and 
upon receiving s uch communication, the person concerned s hall make and s ubscribe 
before the Registrar or some other peri;on appointed by him in that behalf, an oath or 
affirmation according to the form set out for the purpose in the regulation made under 
this Ac t. 

(8) On completion of s uch oath or affirmation, the Registrar i-hall enter the name 
in the register and s hall issue a certificate of registralfon in such form containing such 
particulars as may be prescribed by regulation which shall be communicated to lhe 
person concerned immediately. 
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The We.1•t Bengul Allied-Medical and 
l'ara -Medirnl Coun,il Bill, 2015. 

(Ch(lplu V.-The J?e1,:istm1io11 mu/ Co11d11rt f~( Allierl-Medi('(f/ mrd 
f'uru-M edic, tl Pr,~fi,s.l'i(Jnu/.1'.~Clciuses 54-5(>.) 

( 9) Th~ Co11nci I may, upon re f1m:ncc from the Rcgis1rur ,ir 01hawi1,c.., pass an 

order, refusing 11r prc,hibiting the entry of lhe name of any s uch person in the rcg,istcr 
where it is -,misricd. for the .,;amc rcwm11, f<,r which thc n:.imc may bt' removed hy the 
Council under seclion 55. after gi ving 1hc person concerned H rcason:iblc oppnnu.nity 
of being heard . • md afler such further inquiry, if any. as it may deem fit w make-. 

5.l. Ew ry rcgis1rn1inn mt1dc tmder .sec lion 5J. and condiciuns rt~g ul.iting the validity 

ancl r..!newal of Registration ,._h,,uld be governed by the regulati om, of tht: CounciL 

55. ( l ) The L:C,uncil m:,y,. Ufl\H\ reference from the Registrar <,r 1>1heJ'wis1:, pass an 

1Jrdcr remov ing th<! nnmc of an y sul'h pcr'ion from the n.:gi-: tt.:r rnaintai1u.:d under sub­

.scc1w11 ( 1 l of !iel:lion 50. when.: it b s;ll isrictl. after giving that person a reasonable 
oppl)l tttnity of bl:in!!, hcard. ti tld aften,11d1 l'urthu· inquiry. if any, a:- ir may dv.em rit ro 

m.,~e -

(a) that the name or such pers<,n has been entered in the register by error or 

on account of 1nisrcpresentation or suppression of a material fad; 

(b) that such person has been wnv-icted of any offence or has been guilty of 
misconduct in aoy professi<maJ respect, or has violated the standards of 
professi<1nal -c onduct and etiquette or the code of ethics 
determined under s ub-section ( 1) of section 61 which. in lhe opinion of 
the m id Council, renders him unfit to be kept in the register; or 

(c) that ... uch person has been sentenced by a criminal court to imprisonment 
for :rn uffc ncc inditating in the opinion of the Co~mc:rl such a clefcct in 
character as would ,ender the registration or continuance of' his name in 

the State Rcgiste-r undesirable. 

(2) An order u_nder s ub-section (I) may specify that any person, whose name is 
ordered to be removed from the register. shall be ineligible for registration unde r this 
Act t:ither permanentl y or for s uch period. as may be specified. 

(3) The Counci l may, after giving the person concerned a reasonable opportunity 
of being heard and conducting an enquiry into his ohjections and scrutiny of valid 
documents, if any , order that any entry in the State register, ,which, in the opinion of 
the Council, h as been inc orrectly m:id e o r brought about , be cancelled 
or amended. 

(4) Such order under sub-section()) or sub-section (3) shall be communicated to 
the person concerned forthwith and the person, whose name has been removed or 
amended from the regis ter under thi s section, shall surrender his Certificate of 
Registration to the Registrar within a stipulated period of sever) days of receiving 
such order. 

(5) The Council may, on receipt of rel iable information regarding the death of a 
person, whose name is entered in the register, and on maki ng such enquiry as ii may 
U1ink fit, pasi; an order removing his name from the register. 

56. If any person, whose name is entered in the register, obtains any title, diploma, 
degree o r other qualification for proficiency in sanitary science, public health or 
medicine. which is a recognize:d Medical qualification. he shall, on application made 
in this behalf in the prescribed manner by regulntioos, be entitled lo have any entry 
stating such other title, d iploma N other quali fication made against his name in the 
register either in subs titution for or in addition to any entry previously made. 
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57. Th~ Council rnuy re-enter or restore tht: name of a person. vvhnsc name has 
nQt been removed pct"mancnt ly rmm thl! register under sul1-scction (2) ot' i-cctlon 55. 
hy an nrdcr in such mann<.:r ,md 0 11 p,tymc.:nt 11f such ftt' and nftcr satisfying ~uch 
conditions and retp1i remenL'\ as may be prescril,ed by regul ation:.;. 

SR. Where it i.-, show n to the ~ati:;foc tion of the Rcg_istnir that a cen ilkate of 
n:gi:,; truti1m hi.ls been 111:-.t or tk:-. troy...:d. the Rcg istrnr may, ,m payment of the prcscrilx.:cl 
fee , i:;sue a duplicate ccnific~rc.: in the prcs<.: rihcLI lonn. hy r1::gulati11ns. 

S~J. ( I.I /\s soon as may be afti:.r tile prup,lr:.t110n of first rcg istct, the Rcgi::. trar 
~hull cause to be printed and puhlishl!d in the publ ic dmn,tin rnpic;,.. of Htli register as it 
!;tootl on the ~aiJ date. 

()) Tlw Registrar sl1alJ thcrcaht:r c.,u~c 111 he printed nnd publi.~hcJ in the pul>lk 
doma;n a~ smm as may be afrcr thc · sl d:.ty of .:\pn l in 1.:11ch ycar <.:llpics of thl! .mnual 
~upplcment 10 the rt::gistcr referred to in sub---ection ( 1 ). i,howing all additions to ant.! 
other amendments in the said register. 

(3) The register shall be brought up· to-date three months before ordinary elections 
to the Council are held and copies of this register shall be printed and published in the 
public domain. 

(4) The certified copies- referred 10 in s ub-section (1) or sub-section (2) or 
sub-section (3) shall be made available to persons applyi ng there for on payment of 
such charges ,1s may be prescribed by wgulations. and those shall he evidence that on 
the date referred to in the reg1ster or annual supplement, as the case may be. the persons, 
whose names are entered therein. wet'~ 1·egis1C"recl Allied-Medical or Para-Medical 
professionals. 

60. (l) It shall be the duly of the Registrar, as the custodian of the Stc1tc register. to 
keep the State regis1er ir, accordanct: with the provisions of this Act and of any Order 
made by the Counc il , to revise it from time to ti me and to publish it in such manner as 
may be prescribed by regulations to ~ made in this behalf by the Council. and to 
discharge such other functions as are or may be required to be dischar ged by him 
under this Act and the rules and regulation.s made hereunder. 

(2) The Reaistrar shall see that the State register is as fur as possible correct at all 
time and may from time to time enter therein any material alteration in the address or 
qualifications of the Registered Para-Medical practitioners. 

(3) The Registrar may remove from the State register the name of the Registered 
Para-Medical practitioner, who dies or whose n:.ime is directed lo be removed from the 
State regjster or who ce&ses to be a Para-Medical practitioner. 

(4) On ret:cipt of intimution froi:11 the prac.: titioner, if the Counci l is s.ttisficd that 
the pra...:titioner has not ceased to practice, then the Council may direct the Registrar to 
restore the name of such practitioner in the State register and the Registrar shall comply 
with such direction . 

61. (] ) The Council shall prescribe by regulations to be made in this behalf by 
the Council, the standards of professional conduct and etiquette as well as a code of 
ethics for the practitioners uoder this Ad. 

(2) The regulations made by the Councjl under sub-section ( 1) may also s pecify 
asto-

(i ) which violations thereof shall beconstituted as a professional misconduct ; 
(ii) what shall be the modalities and manner or inquiry. investigation, hearing; 

and 
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( Clwpt,tr V.-Tl,e Regi.~·tmfi(III' and Conduct ,~( ;\/lieu/. Mt:diwl m11/ 
Para -Medirnl f' rr1f'essirmals. - Clau.,·f' 6 1. ) 

(iii ) which disc ipli:nitry action incl11dingcon-ective i)r p1in i1i ve melt.~ures against 
~ur h rn1-;condti d:i may h<: wke11 : 

unJ such pnwi)iions shall h~tve t ff\!c.:l n1,Lwi1h:.:tanding anything contained in any other 
law for the time being in rn,n.-

( 3 l V•/here on receipt of a complaint made to it by ;rny cornplai11ant, the C1iunc il is 
11ri111uft1c·ie nf t1pinion that any .1-\lt icd or Para-Mcdil:ul Pracliti<inc-r ha.'> hccn guilty of 

any profe.~ .... i on:iJ or oth~r irij...,1;nntlLH.:1. the s:iid ( 'uuncil shall refer the case to thc­

Rcgis:r:Hion und Di~c:iµ linury .-,uh-Con111 iiucc a11d tile D iscipl inary s11h-< '1m1111itke shall 

th1.:reupnn hold .'iu1.-h inqui1y. invl:s1i!-',11ion . ur hc;iring in ~11d1 manner a:-; may bt: 

J)l'CM.-:ribcJ hy rc~ul.if ions rn1:nti ,,ncd rn .... 1,h-sccli1,n(2) and !>hall r.:pon !he 1·cs11IL or it:-; 
inquiry u, till' ( \)trnci l : 

Pr1ivi<.lcd thut no i nquiry :,,h~tll hu ct,1ult1l' tcd or no rccornmcnd:,1i1>11 -;hall be rnudc 

wi th<iut gi.,,ing the tkfendant an opportt1 llity of being he:.ird. 

Explanation /. - For the purpose or this section, defendant means the pany or the 
Allied or Para-Medical Practitioner agai nst whom the complaint has been initiated. 

E.cplanation II.- For the purpose of thfa .o;ection , compla.inant means tbe party 

who has initiated the complain and -shall inc lude any official body corporate or 
association; or the Registrar; or any other person. 

(4) The sub-Committee :nay recommend to the Counci l tO-­

(a) 1,;ounscl the rraditioner: 

(b) c.:aution the prncf·itic,ner: 

(c) temporary suspension or the Registration given by Lhc Counci l; 

(d) permanent suspensit1n of the Registration given by the Cotmcil. 

(5) On rc1.:eipt of such report wi th or without causing any furthe r inqui ry, 
investigation . or hearing as it thinks fit,-

(i) if the Council tinds I hat Lhe defendant is not gui lty of any professional or 
other misconduct. it shall record its finding accordingly and direct that 
the proceedings shall be fiJed, or the complaint shall be dismissed. as the 
case may be; or 

(ii) if the Council finds that defendant is guilty of any misconduct in any 
professional respect or has violated the standards of professional conduct 
and cliqucne or the Code of ethics preschbed under this Act, it shall 
proceed to take m.:tion against such defendant in accordance with the 
provisions of this Act, rules and regulations made thereunder and in 
particular the regulation mentioned in sub-section (2): 

Provided that no such activn shall he lakcn against any defendant without giving 
him an opportunity of being heard: 

Provided further that such action shall not include any attempt to resolve the matter 
informally with or without the consent of any party. 

Explanation.-- For the purposes of th is section , "Allied or Para-Medical 

Practitioner" includes the person, w ho was an A llied or Para-Medical Practi t ioner on 

the date of the alleged misconduct. although he has ceased to be so at the time of 
inquiry. 
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(6) Notw11hst:1nding anything contained in sec tion X(,, nn ly the Council and fts 
· Registratit•n and Disc iplin~U) · ~ub-Cornmillce appointed by it s hall have r.hc power 

to take cogmzunce of and inquire into any pn,kssion.11 miscon<.JUL\t ant.I take .•mch 
appropriate t.lisciplinary action against sm.:h misconducts as ml!ntioned in this :section. 

62. ( I) J\ny person. ag.gricvcd by--

( i ) the decisior of 1hc Count; il cx pres~ccl o r impl icd in the fin,t regis ter under 
1;uh-scl·tion (.:1) of 1,i:<;tinn 50; nr 

(i i) rile rui lurc ,if the Council in comrnunicating the dc.:c i-, ion 111 acccptam:e 
or rcjec ti1rn of .-schcmv for n:rngnit11,n l<t lr1s titu1i o ri wi1hi11 th,~ timL: 
specifi..:d in this l\c l: or 

(iii) an o rder of the C:11unc i1 acceplin~ llr rcjec1ing. thl!. entry 1)1 n:tnll' under 
:,;11b-scctiun (5) of section 5J; or 

(iv) an order of the Counci l prohibiting the entry of name under sub-section 
(9) of section 53: or 

(v) an order of the Council removing the entry of name under sub-section ( l ) 
of section 55; 

(vi) the dec ision of Council regarding misconduct made under s ub-section 
( 5) of section 6 1; 

may prefer an appeal to s uch Appdlat.t: authrnity as may be notified hy the State 
Government. 

(2) Every appeal under sub-scc1fon ( l ) slrnll be made in such manner, in such 
form, withi n such period and be accompanied hy such fee as may be prest;ribed by 
regulations formulated by the said Couni;il: 

Provided that the Appellate authority may entertain an appeal prefe rred after tht! 
expiry of the prescribed period if il is :,atisfied that the appellant was prevented by 
sufficient cause frorn prcferrfog Lhe appeal in time. 

(3) The A ppellate autho,rity shall dispose of the appeal preferred under s ub­
section ( 1) within the pre.scribed period from the receipt of the appeal in such manner 
and following such procedure as may be presi;1ibed, by regulations. 

(4) The decision of the Appell:ite authority under sub-section (3) shall be final. 

63. No person u.nless his name i~ entered in t)1e register of the Council-

{a) shall be emitted to hold office as tin Allied-Medica l or Para-Medical 
Professional of any such office (by whatever designation t;alled) in the 
Slate Government or in any Institution maintained by a local or other 
authority; 

(b) shall be enritled to prn.;tice the concerned profession according to his 
t1ualifications and recover in respect of such practice any ex penses or 
fees, to which he may be entitled subject to the conditions and restrictions 
laid down in this Act; 

(c) shal1 be entitled to sign or authenticate any certificate required by any 
law to be signed or authenticated by an A!lied~Medica'I or Para-Medical 
Professional, a<.; the case may be; 

(d) shall be entitled to give any evidence at any inqu~st or in any Court as an 
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Tile West Ben)?al Allied-Medical and 
Paru-Medirnl Council Bill. 2015. 

(C/l((pfer V-Thc Rer~istrati11n 11/lll Cimduf't of Allicd-M(lrli<'al t111d 
P1.1ra-fl,l l'di('(J / Prrd'c.1.1·11)1tul.~.- Cla11.1·e.t 64, <,5. J 

(c) shall be cnti tkd It) clcet 1•r gct t.:h.:c1ct1 in L)le Cltl't i ,rn of the Cou ncil. 

(2) Any person . whose name hm, t>ecn l!ntcred in the register. shall be entitled to 
be caltcJ the physillthcrapi·~l 11r 11<.:cnp.itiunal thcrapi,.;L or the Medical technologist or 
wchnician (lab1ira1ory), or the Mcdic:il tedmologiM or technician (Radi ology), or ;my 
i;uch l ike worcJ 1, or expresi.ions commensurate with his qu ali fil'a tion implying n person 
rccu,µrii-1.,cll hy law :,.~ a physiother:1p1sl or th:c upational tha~1pisL or Lhc Medical 
tl!dlll<llogi-; t or technician ( lahuratory), or l llC' Medical tcchnologl!-t or techn ician 
(R.icl i11fpgy) in the State a., lhc .:w,c m~1y he. 

64. ( I ) Ev,:1')1 jh.:rst.m. who.,c name i:, cnternd i II the register of rhc.: <' tllim;il, sli,tll­

(a) 1.fopby the ct·n i fiu11c l)f registration or re newal o f n:gistration in a 
-:<111-;picuous plat.:-l· in hi.-. d1spcn~ary. dinic 1>r place or practice. ~HH.l if he 
hat, mnrc than nnt· -;uch plHL'I:' in ,il l -;uch place:-.. 

{ h) 1101 ify ,tnj' ir.1111-ll'i of the plat·~ pf hi 1, residence:::. or pral'licc to the Coum.:i I. 
wi1hi n th irty tlays of such 1ransfer, 

(c) discharge any otl1e r duties and obligation as may be prescribed by 
regulation made under this Act. 

(2) Any registered person, who has failed t() discharge hfa duties and obligation, 
shall be liable to forfeit his rights and privileges incl uding right to participate in the 
election. 

65. ( l) Tht: practice of AlUed-Medical or Para-Medical profession s hall be 
regulated by lhc following terms and conditions:-

( a) n11 person slHtll practice lhc pml'c~sions mentioned under this Act or 
all~rnpt to ac.:t ai., u . ..,sume the Li tle or des ignation or or mherwise puq)ort 
to be or perfollll the profess ion..il aspect of, an Al lied-Nk dicat or Para­
Medical Pro fo.'ls ional witho ut possessing a valid ce rtification o f 
registrati t111 ; 

(b) norwith~tanding anything contained in clause (a), certain func tions that 
are deemed by the Council to be non-professional aspects of Allied~ 
Medical or Para-Medical science and technology may be performed by 
an uidc or techn ici an, as may be acceptable to the Council under U1e 
supl!rintendence of an Allied-Medical or Pura-Medical Professional and 
sub jec t to s uch regula tions as may be made regarding s uc h 
assi<; tants and their work; 

(c) nothi ng in this Act applies to or prevents the practice of 1my profession or 
occupation that jm.:ludes fu nctions s imilc.1r or complimentary to Allied­
Medical or Para-Medical science and technology by a qualified pracliLioner 
licensed or reg;stcrcd under any :s tatute governing that profession or 
occupation if su::h pt!rson in no way purports to be qualified as an Allied­
Medical m Pam-Medical Professional ; 

(d) the practice by such person as mentioned under sub-section (2) and sub­
section ( 4) of section 51 shall be limited to the healthcare establishment 
or Institution to which he is attached; 

(e) the practice by any Allied-Medical or Para- Medical Professional shaJJ 
always be carried out under the superinte11dence of a Registered Medical 
Practitioner unless permitted otherwise by the Counci l; 

(f) any o ther terms and cor1ditions as may be prescribed by regulation made 
under this Act. 

(2) The Counci I, with sanetion from the State Government, shal I have the power to 
relax any of the terms and condi tions. 
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( Clmpter VJ.---Fi11w1.ce, A,··co11111.1· 0111/ Audit.-Clumes 66. (17.) 

CHA PTER VJ 

Finance, Accounts ~\lld Audit 

66. ( I ) fhc Count.:il .~hall t.:Stabli,;h a fund to he ca.l k:d the fund of the Cnunt.:il anJ 
the 1.:uswdy cir suc.: h Furn.l. lhc payment of mt>ney thereto, the withdrawal of money 
therefrorn .ind all oi-her ,mcillary matters ,;hull hc governed by such rules as ,nay l)e 
prescribed by the &tale Govern ment. 

(2) The following s~ul1 form part ,~r. or he paid into. the rund or the Counci l -

(a) any enntrihutin11 or g ran t hy Ccn1 ral c,r St.itc (Jovernrncm; 

(b) tl\i.:OlHc Imm Ice.,; and fi ne•,, rent ancl all other i n<:<inw o t'thc Cou nc il and 
profit~ derived fn >m pro pertit'i ,11id lkposits vi:::,.tcd in the C,>uncil: 

(c ) donations, cndowmem :..nd other pant-;, ii' :111y rc.et: i vcd from any source 
whutsf)evcr; 

( d) a ll other miscellaneous receipts of the Council a nd an re mittances received 
in connection with the affairs of the Council. 

(3) A ll money belonging to the fund shall be deposited in s uch banks or invested 
in such m anner a-; may be prescribed by the rules made under this Act. 

(4) All fu nd of the Council shall be applicable to the following objects, narnely:­

(a) repayments of debts incurted by the Counci l for the purpose1, o f proper 
implementation of the relevant provisions of this Act and the rules made 
thereunder: 

(b) the expenses of any i,uit or legal proceedings ltl whid1 the Coun..:il is a 
party; 

(c) payment of salaries and allowan1,,;cs to the offi <.:ers and servants o f the 
Council; 

(d) payment of allowances to the offi ce bearerl, of Lhe Council; 

(e) payme nt of a ny expenses incurred by the Counc il in carry ing out the 
provh;ions of this Act and the rules. regu lations and o rde rs made 
the reunder: 

(f) any other expenses incurred for the promotion and development of Para­
Medical education, research and training, dec lared by the Council to be 
in the ge neral interest of Pa ra-Medical and Education Counci I pmfession. 

67. ( I) The Stale Government may, after due a ppropriatfon made by the Assembly 
by law in this behtdf. pay co 1he Cnunc il in each nnanc ia l year 1mch sums tis may be 
considered necessa ry for the performance l)f functi ons of the Coum:i l under this Act. 

(2) The Registrar or Treasurer shall cause Ill be prepared, in such form as may be 
prescribed, a budget in respect of the financial year next ensuing, showing the estimated 
receipts and expe nditure and shall cause it to bi! lai d before the Council at such time 
and in suc h manner as may be prescribed by regulation made under this Act. 

(3) Within fifteen days from the date of the meeting in which the budget is passed, 
it shall be forwarded to the State Government. 

(4) If the State Government is o f the opinion that provisions of the budget so 
forwarded to it ate not adequate for carrying out the purposes of this Act, it sha ll 
return the budget to the Council for such modifications as m ay be suggested by the 
State Government. 
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(Owpta Vl. - Fiuwu·e . .1cr:rumfs mu/ A111/it .. -Cla11.\ f'.V 68, (JiJ. - C/wpler \lll.­
D111ic.,. Ob/ig11lim1.1. !'Olver.v and Ftwr1i1111s <~/' Council.-C{(lu.l'e 70.) 

15 ) TIie Council shall he t ornpctcm to re -uppropriare sui.:h amnunts ns may bc 
necessary from one head to another and within liUt:h head:- m minor head~;. 

(6) The Coum:il, may 11s ancl when ri.:quircd. pass a su pplementary budget in :-.uch 
fonn and by such date as m::ty he pn:scribt:d and the provisions of soh--scction (J). (4) 
and f 5°1 shall apply lo sw:h supplcrncnJary buugcl. 

<,8. The Counri I , hal I pn.:pan: on~e in cvcry year, in ~uch rn, rn mid al such time as 
may bt.: prt.:!iC1i 1ccl by n:gu l.1Li <10 an annual rcp1,n givin!:! a Lruc and rull alT<>unt nf its 
adi vitics during thl.! previo)us year and t.:npic.·s thereof slrnll be: f11n,va1dcd to lhe St~llt' 
G11vcrnmrnl. 

69. ( I ) The.! Council sh:.ill l'.:at1.~c to ·,e maintained such bc,nb of .iccoun: :mu other 
bo1Jks in relation to it:-. :1ci.:ourn:, in such rorm und in such manner fl ~ may be prescribed 
by regulation . 

(2) Tht.: acnmnts of the Coun..:il shal! be prepared before sut:h date and at such 
intervals and in such manner as may be prescribed. 

(3) The-Council shall . as soon as may be, a fter closing its annual accoun1s, prepare 
a statement of accounts in such form, and shall get it audited by such auditor as may 
be pre~cribed by regulation and the Council shall bear the cost of such audit. 

(4) As soon as the accounts of the Council are audited, the C()unci l shall send a 
copy thereof, together with a ,::opy of the report. to the State Government in such 
manner as may be pres..:ribed by regulation. 

(5) Subject to the provisions of the Comptroller and Auditn1- Gencr:il'1, (Duties, Sf, of 11) 7 1 

Powers and Conditions of Scrvit:c) A.:t, 1971 and the rules made the reunde r. rhe 
Governor of Wt:st Bengal may e nlruis l the audit or the a1.:counL-. of the Huard 10 the 
Comptroller and Auditor-General of India and iiny expenditu re incurred by him in 
conncdion with such audi t shall be payable by the Cou ncil to lht! Comptroller and 
Audjmr-General of India. 

(6) The Comptroller and AulUtor-Gcneral of India or any other person appointed 
by him in this behalf shall have the sa me rights, privileges and authority in connection 
with such audit as the Comptmller and Audjfor-Gencral of India has in connet;tion 
with rhe audit of the Government accounts. 

(7) The accou nts of the Council as certified by the Comptroller and Auditor-General 
of lndia or any other person appointed by him in this behalf together with the audit 
report and the Audit Certificate thereon shnll be forwarded to the State Government 
and the State Government sh:.111 cause the same to be laid, as soon as may be after it is 
received. before the West Bengal Legislmive Assembly. 

CHAPTER Vll 

Duties, Obligations, Powers and functions of Council 

70. ( I J The objects of establishment of the Council are to provide for the 
coordinated development in the educaUon of Allied-Medical and Para-Medical 
professionals, to provide for regulation and maintenance of standards of such education, 
practice, to provide for maintenance of Register of Allied-Medical and Para-Medical 
Professionals and for matters connected therewith or incident.al thereto. 

(2) The State Government may prescribe by ruJes, such duties and oblig;,uions to 
be discharged and such powers to be exercfaed and such functions to be performed by 
the Council as may be necessary, incidental or conducive to the attainment of all or 
any of the object,; of the Council. 
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(Clw111er V/l.-lJ11ti<:s. Oh/i~"tions, Powers and 
F1111c:tio11s <4' Col(ltcil.-( '/a11se.~ 7 f. 72.J 

7.1. ( I ) Suhjl.:u to tht: pmvisinn:- (,( thi~ Act and the rules 111adt.: thncumkr, th1: 
Council shall di),charge such dutit:s :..no obligation., as may be net:essnry int:idcntal or 
conducive to the u11uinmcnt or all ,,r ;my of lhe ohjet.:ts nr the Counci l. 

(2) Jn partit:ulnr and without pr1:j11dirc to the g,crn:rality of tht.: provisi()ns mc11ti<1ned 
elsewhere in this AcL the duties of the Couneil <:hall be--

(a \ lo uphold the highest technical. pr,,fc:.,sional and ethical standards hoih 
in iL'i ,.v1J1'kinf and in 1ht: fos litu1iu11., of P:1ra-l\lledh:al education, training 
and practice: 

(h) 111 work toward:-. t.:on<;1a111 i111prt1\·cmcn1 a11tl upcla1ing qt' 1,land:.l rds by 
l·nt:1>l1ragi11g lnst.ituli11ns lo gd il :.11.:C:1l·ditcd by national fns1i1u1io11s li ke 
tht Nation,.! Act.:1'cdita1inn), Board 11f Laboratories under thc. Dcp:i rtmcnl 
of St: ienn: and Tcd111ology of the t iovernmt!-nl 1\f India; 

(c l tJl rurni.-.h irnch n:pon ~. t.:opics 111 i1-. rninuks. ~1bstral'ts of its au:ounls 
and otht::r in formation w the Srnte Government as the Swte Government 
may require; 

(d) to discharge such other duties as may be prescribed. 

72. (l) Subject to the prnvisjons of this At:t and the rules made thereunder. the 
Council shall exercise such powers and perform such functions as may be necessary. 
incidentul or conducive co rhe attainment of all or any of the objects of the said Council. 

(2) In particular and witholll prejudice to the generality of the provisions mentioned 
elsewhere in this Act. the powers and the functions of the Council shall ht::·-

(a) t11 conduct the elcdion of mcrnherx under sub section (I) of section 5; 

(b) to permit any member to absent himscl r from three consecutive meetings 
of the Council; 

{c) to lay down norms ancl standards for courses. curricula, physical and 
instructional facilities, staff pattern , staff qualifications, quality assessment 
c111d examinations related lo education. LTaining and researeh: 

(d) to recommend for giving recognition to any Institute to the State 
Government; 

(e) to recommend for withdrawal of recognition granted to any lnstjtution 
under this Act; 

(f) to lay down criteria for admission of students to (n s titutions and 
l fniversities imparting Para-Medical education; 

(g) to inspect or cause to be inspected any Institution; 

(h) to regulate the pructice of Lhc profession by persons possessing recognised 
physiolherapy or occupati,.mal therapy qualification: 

(i) ro pre~eribe, by regulations, a code of ethics for regulating the professional 
conduct of registered Para-Medical practitioners; 

(j) to recogni2.e qualification for the purpose of this Act other than those 
included in Schedu le IIT; 

(k) lo maintain the registers under this Ac-t; 

( 1) to make entry. removal or re-entry of names in the register; 

(m) to promote innovations, research and development in estahlishment of 
new Para-Medical subjects; 
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The West Be11grJl Allied-Medic:nl and 
P(lra-Medirnl Co1111cil Bill. 2015. 

(Chc,11fcr V/1. ---Dulic.v. ()/,{i.f!.aliofls, P<•Wer.,• anti Fw1climzs ,f 
Co111u·il.-Clausc,. 73, 14.--Clwptcr Vlll.-Co11travP11tio11 and 

l'enaf-ty -Clouse 75.) 

( n l to a:s.~isl. thc Sl:.1ll: ( iovernrm:nl in rcgun.l 10 t:onli11111ng. cducatinn of Allii.:d~ 
Medical or l"Hr<1-Medind l'rofe~.~ion::ils; 

(o) to m:.i111tain the fond: 

(p) lo exercise lhe disuipli11;1ry powers con l<:rrcd by this Aet; 

(q) ICJ rramc n.:gul:.11i11ns; aml 

(r) t (J pcrr,,rm •,_1ch •Hh.!r fum:1i,1ns as may be prcserihccl liy regula1inn. 

73. (I) h 1r 1lw puq111sc~ n f any inquiry under lhis ,..,cetinn. t l11.: Council 1,r its 
< ·orntnill..:c or Sull -Com1niw.l· <•r iti, Rl·~:istra r 1lr uny ollil'<..'r rxl'rti~ ·ng powers undci: 
Utis Al:l <; hall , for the pu rposes pf s1.1d1 functioning . have the same powers as arc 
"~"tcd in a C i vi I ( ' , ,11n umkrO •lk of ( 'i vi I Prnn :dun.:. 1')08 in rcspL'.cl (11· the fol lowing 3 .. , 1•11 ,ll 

rn:..i1ters .. tlarrtl ly: - -

(1:1) s ummoning and enforcing the attendance of any person and examining 
him on oath; 

(b) disc.:overy and production of any document; 

(c) receiving evidence on affidavits: 

(d) issuing commissions for the examination of wi tnesses; and 

(e) s uch other matters as may be prescribed. 

(2) All inyuiries under this section s hall be deemed to be j udicial proceedings 
within the meaning of section~ J 93, ~ 19 and 228 of the Jndian Penal Code, I 860. 45 or tx<>O. 

74. A Police Officer not below the rank. of a -;ub-divisional police officer having 
jurisdiction may, l)n the reque~:t or the Sccrelary or any person authutizi.:d by the C(Juneil 
in this behalf, enter and search at any time between sunrise and sunset any place in 
which he ha~ reason to believ,_: that an offem.:e under this A1.:t hus been committed or is 
be i og comm itted and may, if he deems proper , ar:rest any person found in s uch place 
whom he believes to have committed an offence under this Act: 

Provided tha.tevery petson arrested shall be released on bail by the Sub-Divisional 
Police Officer if sufficient security is tendered for his appearance before the Court. 

CH APTER vm 
Contravention and Penalty 

75. (I) N•>twith/Standi ng anyth ing contained in this Act or any o ther law for the 
time being in force, if any lnstitution is established or professional course is staned or 
admission capacity is increased w ithout prio r permission of the State Government as 
required under section 35 of this Act, such action shall not be regularized by any 
authority whatsoever includi ng the State Government 

(2) Whoever contravenes the provisions of s ub-section (l) s hall not be e li gible 
for any permission under sccltOn 35 of this Ai.:t and this disqua lification shall remain 
in force for a period of five y~rs from the date on which the violation of section 35 of 
this Act is establis hed. 

(3) In case any approved or recognized Jnstitution starts a professional course 
and admits s tudents without. the prior permission of the State Government, the approved 
ad mission capacity of s ut h Institution in all its approved professional courses 
shall be reduced by 25% and s uch l nstitution shall not be allowed to admit any s tudent 
agains t the management quota o r Non Resident Indian quota in the next academic 
year. 
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(Chupttr VIJ/.-Cu11/rave11tio11 (//U/ />,·1tttlt v.·-Cla11.w!., 76-79.) 

76. ( l , 'Vv'hnevcr cnntfavcnes 1hc provision.'- of !-.Cl tion.~ 34, 35, 36, 37 or 4 1 of 

this Act shall, without prcjudiu:: to th,! provisions of seclion 40 of this Act, be punishable 
with impri:..011mcm for a term whkh shall nor he less than three years but which may 
extend ro scvcn years und with finc , wh,ch may " Xicnd to fi ve lacs rupees, but shull not 
bt: less than tifty thou:rn nd rupees . 

(2) Where a convict il>n is made under sub-M.:rtion ( I ). lhe court may. in addition 
10 awan.ling any punishment under 1ha1 :-ub ·scc1 i11n , by order in writing. require tire 
Institution or any uthcr per/ion convieted t,, rduncl the money sn cnllccled in c>.ccss 10 

the person. lrorn whom it was t.:ollc1:lnL within slll:h period as may he specified in the 
11rdcr, 

77. <I ) Save as c,tlwrwi:.:c pin, idcd by th is A,1t or the rules made thereunder. rH> 
pi.:1:-1H1 sh;,11 cnnl'cr, gr •. nt ,,r i~:..L11: ,;r hold him:.d l l>Ut :is entitled to c1111fer. grant ,>r 
issue any diploma certificate or other document :stating or implying that the holder, 
grantee or recipient thereof is qualified to practice as an Allied-Medical or Para-Medical 
Professional. 

(2) Any person. wbo contravenes the provision of sub-section {l), shall, llTI 

conviction , be punishable with fine , which may extend to five thousand rupee~. and if 
the person so contravenes is an Association, every member of such Association, who 
knowingly or will fully authorizes or permits rhe contravention. shal l, no conviction, 
be punishable with line which may extend to three thousand ropees. 

78. ( I) Save Hs otherwise provided in this Act, no per/wn shall practice for personal 
gain us an Allied-Medical or Para-Medical Pmfcssional within the State. 

(2) Any person. who contravenes the pmvisions of sub-section ( l ), shall , on 
conviction. be punishable-

(a) in the cast of a first offence ,\lith imprisonment for a term, which may 
i:xtend to six months. and with fine, which may extend to five thousand 
rupees: and 

(b) in lhe case of second or subsequent offence, with imprisonment fot a 
term, which may extend t0 one year but shull not be less than three months 
and with fi ne. which may extend to live thousand rupees but i;hall not be 
less than two thousand rupees. 

79. Any person-

(i) who procures or anempts to procure registration under the provisions of 
this Act by making m producing or causing to be made or produced any 
fal se or fraudulent declaration, certificate or representation whether in 
writing or otherwise; or 

(ii) who dishonestly attempts to prm:tice under provisions or this Act by 
making or producing or causing to be made or produced any fal.se or 
fr..iudulent declaration or rcpresenta1ion whether in wri ti ng or otherwise; 
or 

(iii) who will fully makes fal~e representation in any matter relating to the 
register under lhe provisions of this Act; or 

(iv) who dishonestly makes use of his entry in the register or the certificate of 
registration granted under the provisions of this Act; or 
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( Clwpt(:r Vl/l.-C,mtra v1,11tio11 a11cl Pmalty.-CLm1ses 80-83.) 

! v) wh1hc narm: hus ht.:cn rl·rnovcd lrnm the rcgis lcr, willfull y pructiscs as an 

Allied {>r P:.i ra-1\il o::tl ic::il Prac titioner. :1s the case may be. 

shall , on conviction, he j1Unishahle wil.11 s imple.: irnprisunrm:r,t. whkh niay extend to 

two years, DI with fine. w hieh may cxtt.:nd 10 lt.:n thou.,and rupees. or with both; :.incJ 
for any s ubsequc11t offcnec, w11 h imprisonment, whil:h may t:xtend to three years, or 
with fine . which may extend to twen ty lhous,tnd rupei::s, or with b1 >Lh. 

80. ( I ) No person sluill al.Id to hi~ name llny tit!L:, lcut:rs Iii ,thhrcvi:.i tillns, which 
imply that lw holds a d~ rc.: or (liplnma, liccn:,c 1,r l'Crlil'icu11: as his qu.diril'alitHl w 
p1ai:ti8c as an All il.:d-Mniical ,1r Pai.1-Medii.:al ProfessiCJnaL \1nkss, ·-· 

(a) he lws ,H.: tually ri.:ccivcd sud1 clt:t! rcc. diploma. license or ccnil'ic:m:, and 

(b) .~uch degrel· or dipl oma. lin msc, or ccrLifil.:a tt: is rct.:o~ ni1.cd by an y la w 
fur lht: time bei ng in fnrcc in the Stale, or has hct.:n conl'crrc.d or granti.:d 
or i.~sued by an authority appointed under this Acl. 

(2) Whoever contrnvenes the provis ion in sub-section ( 1) shall , on conviction, be 
punishable in the case of firs t offence with fine, which may extend to one thousand 
rupees and in the case or a second or subsequent offence(s)whh fine, which may 
extend to two tht>usand rupees. 

81. ( I ) No Allied-Medical or Para-Medical Professional shall add lo his name 
.iny title, lencrs or abbreviatic,>ns, which imply that he holds a degree or diploma, 
license or certificate as his qua Ii fication m practise as Registered Medical Practitioner, 
or Denti~L or Nu,-..;c or Plwrmac:ist. 

t2) Whoever contruv1:nei; the provision in sub-section (1) shall , without prejudice 
to the provisi,,ns of sect.ion <>I of thii:. Act. he punjshable jn the case of first offence 
with fine, which may extend to one thousand rupees, and in the case of a second or 
subsequent offence(s) with fine, whic:h may extend to two thousand rupees. 

82. ( l) ff any person, whose name has been removed or amended from l.hc register 
under section 55, fai Is, without· suffic ient cause, to s urrender his certificate of registration 
within the stipulated period, shall , on conviction, be punishable with fine, which may 
extend to one thousand rnpees a long with a further fine or'fivc hundred rupees for 
delay of each day. 

(2) Cogn izance of an offence punishable under this section shall not be taken 
except upon complai nt made by an order of the Executive Committee. 

83. ('I ) N1)twithstanding anything contained in this Act, oo person shall makc,­

f 1) a complaint containing fahe allegations knowing or having reason lo 
believe such allegations to be faL'>e ; 

(i1) a complaint with malafidc intention or ulterior motive; 

(iii) a complaint with intention to malign or tarnish image or reputation of the 
defendant; 

(i") a -:omplaint with an affidavit containing false statements; 

(v) a frivolous or vexatious complaint. 

(2) No person shall make any ~tatement knowing or having reason to be lieve that 
such statement to be false or knowingly or willfully supprt!ss any materia l fact while 
submitting any application, or making any statement in any inquiry. inspection, hearing 
or proceedfogs under this Act. 
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(>) Whoev<.:r t:ontuvencs lhe prnvi!->ions ,,f ~ub-secti<m ( I ) and ('2) :-.hall. on 
conviction. be punishable with impris0nmcnt fo r a term. which shall not be Jei-.s than 
six month::. but may extend to three ye:tri-, and wi th fine. whkh shull nol he lt.:1,s than 
rupees 11fty thousand but may extt:11d tu rupeei- one lakh. 

84. Any person. who ans in ..:,,ntravemi,11: uf the provisi(ln~ of this Act tll· any 
rnl<.:s or rcgulu1i,ms made th0rcunder or an) dircllilrn thereof. .',hall. if no penally is 

pr()\lided d :c..cw herc. be punishablt.: vvith impri-;11nment foi- a term. which may ex tend 
lt) one year. or "Wi th t'inc, which may cxlt'nd t11 flnc lakh rupees. or with hoth. 

85. ( 1) Where an olTcnl'c under th1 . ..; ,\,:1 ha.~ been cumrnillcd by a company. every 
person, who, ar the time when the ullc ncc wns comrni{leu, w~1i-. in ch:lrgc of and was 

rcspunsibk: to the cumr,:.,ny r11r the <.:(>11<.Juc1 or the husini..:s:- of tlte l'Otnpany as wel l as 

the company itself shall be deemed to he guilty of the 1>ft'cnce and shall be liable to he 
proceeded against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such person 
liable to any punishment if he proves that the offence was committed without his 
koowledge 1)1· that. he had exercised all due diligence to prevent the commission of 

such offence. 

(2) Notwithstanding anything conta:ined in sub-section ( 1), where any offence under 
th is Act has been committed by a company and it is p(oved t.hat the offence has bei..:n 

committed with the consent or conniv.im:c of. or is attributable to any negJe<.;l on the 
part of any director. manager, secretary or other offi<.;cr of the company, a!:. the case 
may be, he shall be deemed to be gui lty (>f that offence and shal l be liable to be 
proceeded against and punished accordingly. 

Expla11atio11.-For the purpose of this section-
'1Compaoy'' means any body corporate and includes a firm. an Institution, a society. 

a lrust or other a'>sociation of indi vidu,ds. 

86. ( l ) Notwithstanding anything contained in sub-section (I), no court shall take 
cognizance of an offence pu nishable under this Act except wi th the previous sanction , 
in writing. made by the Council or by an officer au thorized by the Council or State 
Government in this behalf by a general or special order. 

(2) The C:ounc1l or the Secretary rnay. compound any offence punishable under 
this Act before cognizance by the Coon, on payrn~nt of a sum, which may no1 be less 
than the mini mum of the fine s tipulated for such offence: 

Provided that no such compounding shall be permitted in the case of a second or 
subsequent offence. 

CHAPTER IX 

Limitations of Actions 

87. No suit. prosecution, other legal proceeding or action for damages shall He 
against the Council , or the President, Vice-President, members, Secretary or any officer 
or other employees of the Council for anything which is, in good faith. done or intended 
to be done in pursuuncc o f the provisions of this Act. 
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The West B,·nual Allied-M edical and 
P11m-Medic·t1l Cm m c·il /Jill, 20 I 5. 

(Chapter X. - Mi.•celhtm•ous.-C/ciu,1·e.v 88, 89. ) 

< 'Hf\ l'Tf R X 

Mhcellancous 

88. ( 1) The State Govern ment may. from t imc to time. issue such di rec.: ti,,n~ t(, 
1h.:- C'ourJL'i l as in the opi11~on of said S1,11c Govcrnmcnl arc condueivc.: for the fulfillmcnt 
l>t' lhc o bjt:CIS o f tliii-. Act ,tnu i 11 1hc di,;chargl' or its runclinnr,,, anu the Council shall be 
IJ01 mu 10 can y <•ut .iny s11ch di ret:l i11w, . 

<'2 ) Di n:<..1i1>i1:, is 'lul.!d under su b-section I I) m:1y im.: luc.Je tl i1'ce1i1>ns 10 Ilic Council 
tu rnal,.e any regu lati on,, or L., am l'11d m re v11kc ~iny regulation., aln.::.1dy made. 

(3 ) If in con nection w. ith the exercise or its uutlw1iry and in the disch.irgc of its 
tun,:tiorn, hy 1hi.: ('11um: il under lhi 1-t 1\ c l. :111y tli 'i pu le arise:-- ht: twei.:n the C(1unl'i l and 
th1.: S1:ite Government , thr~ d~:<.: i sinn of th.: Stale Govc.::rnmcn1 on such dispute shall be 
linul. 

89. Wheneve r it appears or is made to appear to Lhe Stute Government that the 
Council is unable to perform, or has failed to perform any of the duties imposed on it 
by or under this Act, or has failed to exercise or has exceeded or abused any of the 
powers conferred on it by or under th is Act. or has will fully or without sufficient cause 
fuiled to co mply with any direction issued by the State Government 'Under section 88, 
the State Government muy take appropria te remedial measures as it may deem fit and 
prciper which may include direction 11pon the Council to take appropriate remedial 
mc:isurc1- and the Counci l ,;ha.II be bound tn ubidc by sud1 directions. 

(2) If it is of the opini;m 1hut such failure, cxceNsive exerci~e or abuse of power is 
of a serious nature, it may . by notifi<.:ation in the Official Gazette, either suspend the 
Council fm sucb period as may be spec ified in the notification or dissolve the CouocH: 

Provided that before issuing a not ification under this sub-section, the State 
Government shall give a reasonable time to the Council to show cause why it should 
not be suspended or dissolved, as the case may be, and shall consider the explanation 
and objections, if any, of Lhe Council. 

(3) Upon the publication of a notification under sub-section (2) suspending or 
dissolving the Council, a!i the case may be-

(a) all the members of the O iuncil ~hall, notwithstanding that their term of 
office had not expired, as from the date of suspens ion or dissolution. as 
the case may be vacate the ir offo:es as such members; 

(b) during the period of suspension or during the peiiod from dissolution till 
reconstitution of t:he Counci I, as the case may be, the management of the 
affairs of the Co11ncil sh<tll be taken over and all the powers and duties, 
which may, by or unde r the provisions of this Act, he exercised or 
performed by or on behalf of the Council, shaJl be exercised and performed 
by such person or body of persons as the State Government may authorize. 

(4) On the expiration of the period of suspens ion specified in the notification, the 
State Government may extend the period of sus pension for such further period as it 
may consider necessary. 

(5) In the event of dissolution, the State Government shall reconstitute the Council 
in the manner provided and on the cons titution of such Council the properties and 
funds referred to in sub-section (2) shall re-vest in that Council. 
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Tit<' West /JenRal Allied-Medical and 
Pam-Medical Councif £Jill. 20} 5. 

(Clwpkt' X.- M isct1 /l1me1111s. --Clw1.ve 90.) 

90. <1) Tht.: S1,.11e ( iuvernment m..iy. hy n111ificati11n. mnkc rules to c:nrry 1Jt1l the 
prvvisions or 1hi.-; Act. 

(2) ln particular, and without prejudice lo the generality or the foregoing rower, 
such rules may provide for ul l or any of the followi ng matters. namely: --

1a) the m.tnner to c1mducr dt:t.:tion tinder sct:tit,n 5; 

(b) either disqualifications under suh-sccti11n (2) of 'iCc tion 9: 

{c ) the dutic., , p,iwcrs and fum;tinns uf' the Pn.:siclcnt of the Cnunril und1:r 
s;ub-,ec tion (J 1 , 11' -;cc.:ti11n 13; 

id\ the;; mannt.:r to conduct of' hus;incss ,1rnl tht'. <.lmic:-.. powers und functions 

or the Executive CommittC'c; 

(c l the prncuJurc I<, ubwin lhl· pern,ixsion or appr(lval under 1-ouh-scttion (2) 
of ~ettion 35: 

(t) the manner or issuam:t ol' ·esscntiali ty ce11ificate' and the terrns and 
conditions thereof under sub-sei.:tiun (2) <1f sec tion 38; 

(g) the format and particulars of scheme. the manner of submitting scheme, 
the supporting documents and fees under sob-section (4) of section 38; 

(h) the eligibility and qualifying criteria for submitting the scheme under 
sub-section (7) of section 38; 

(iJ lhe manner of processing and evaluating the scheme by the Council under 
sub-section (2) of section 39; 

(j ) the period before passing order on scheme under sub-section (3) of section 
39; 

( k.) the manne1· of processi11g and cvaluming the rec(ltnmcndation of Counci l 
by the Slate Guvcrnmcn1 under sub-section (4) ufsecti1>n 39; 

(I) the terms and i.:onditions for granting approval of the scheme, the manner 
of gra nting approval and the period thereof and the manner of 
1:ommunicucion of such approval under sub-section (5) of ,'-CCti on 39; 

(m) the grounds fo.r rejection of scheme and the manner of communication of 
soch rejection under sub-section (6) of section 39; 

(n) the factors to be considered during ev~1luation of the scheme under :;ub­
iection ( l ) of section 40: 

(o) the manner of recognit ion of qualificat ion under sub-section ( I ) o f 
Hection 44; 

(p) the custody of Fund, toe payment and withdrawal of money under sub­
,<;ection U) of section M: 

(q) the fo nn and the time for pcepar~tion of budget of the Counci l under sub­
.-;cccion (2) section 67; 

(r) the form and the manner of maintenance of books of account and manner 
of audit under section (19; 

(s) the Duties, obligation, power and function of the Coundl under sub-section 
(2) of section 70: and 

(t) any other matter which is required to be or may be prescribed. 

(3) The power to make rules under this section shall be subject to condition of the 
rules being made after previous publication: 

Provided Lhat the St.He govcrnmen1 may, if it is satisfied that the circumstances 
exist which render it practically not possible to comply with such condition uf previous 
publication, dispense with such compliance. 

[PART IV 
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tJl. ( I I Thn C,>unc il may, wi th the previous approval of the ,">1:nc Governme nt. by 
nc.,ti t'il.:.niun, make regulatio ns cortsi~tent with this At.:1 and the ru les made Lhcn.:under 

to carry out the provis ion:,; of 1hii. Act, 

( 2) In pa11kular. and without p rcj n<.IH;e to the generali Ly of the rorcgoing power. 

such regu btions muy prov ide for all 111 any o f the following mati\.:rs, namely: ---

(a) regulat111ns fnr cunducti1>11 of Election: 

(h) the manner :incl proccdun: Lt > conduct mcding and othe r business of the 

Council untk:1 :-uh-sect ion ( I) of section lS; 

(L'l the a ll owance~. en titled for the members of the Counci l under ~uh-set:tion 

( J ) o f st:cti on '13; 

(d) tilt' manner and. p1.1 rpnst: lof as~rn:iating persons wi th thl' Council 11nde1 

~uh-sci.: tion ( I ) of sc:i.:tion !4: 

(e ) the composition, mode of appointment, tenure, powe rs and functions, the 

summoning and holding of meetings and the procedures to conduct of 

bu,;iness of Sub-Committees and other terms of office and conditions of 

members under s ub-section (3) of section 25; 

(f) the method of appointment. te nure of service, discipline and other terms 
and condition~ of service of Registrar, Deputy Registrar, othe r o fficers 

and staff appointed by the Council under sub-section ( 1) of section 29; 

(g) the remuneracio n of Regis trar, Deputy Registrar., o ther officers and staff 

appointed by tile Co unci l under s ub-section (2) of se1:tio11 29: 

(h) the minimum :m1udards of education required for grunting recognized 

qualifications undi:.r s ub-se<.:tion (J) of section 32: 

(i ) the manner and sta ndard of admission c riteria unde r s ub-section ( I) of 

section 34; 

(j, the terms and conditions for regis tration under section 50; 

(k> the manner of submission of application for registration, the documents 
and fees thereof' under sub-section (3) of section 53; 

(l ) the period before passing o rder under s ub-section (5) of section 53: 

{m) the formal of Oi'1th or affirmation under sub-section (7) and the format of 

certificate o f reg istratioo under sub-section (8) of section 53: 

(n) the pe riod of valitJily of t:ertifica tc of registration and the manner of 

s ubmission of nppticmion for re newal of reg istration and the terms and 

conditions for s ucb renewal under scclion 54; 

(o) the manner of entry o f addition quulification under section 56; 

(p) the manner of restoration of name in the register under section 57; 

(q) the prescribed fee for getting duplicate certificate of registratfoo and form 
for duplicate certificate under section 58; 

(r) the prescribed charges for printed copies of register under sub-sec tion 
(4) of section 59; 

(s) the s tand&rds of profess iona l conduc t and e tiquette and code of ethics 

under sub-section ( l ); and the manner to hold inquiry by the Disciplinary 

Sub-Committee under sub-section (3) of section 61; 
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(l ) lhc man11..: r 11( l'il ing an appt.:,11. lh..: formal. supp(1rting tl ll(.:u rncnts ~111d 

foes thereof undcr suh-,,;ecti()JJ (2) and the time pcri ml and procedure tu 

dispose or such uppcul under sulH,ection (.~) or section 62; 

(u ) rhe duties and nhl igalion <,r a regi'-lercd prnks~illn:.i l unucr sub-sedi<m 
( J ) ol !-.ec tion M : 

(v) lhe regulation 11f prw:1 ee under sub•st.:c1 io11 ( l ) 1lf section 65; 

(w > any Nhcr mauer which is required to bl' o r muy be prescribed hy 
1cgulali llns. 

()) T he power 10 m:.d, t· rq; ularions under !his :-:cc:t inn shall be 1.tul!iccl lo co11diti11n 
of the reg t1 l:t1 ion.-; lx:in£ 1m,dl' c1fll'r prcviou:,; pulil icaLion : 

Provided that the StJll' Gllv<..' rnm1:nt m;.i y. if it is :-atis l'il'cl th~11 thnc -are 
eircumstanccs, which r,:nder it µmc..tic ;1lly impossible tn comply with such conditit1n 
of previous: publication. dispense w ith such <.:omplianc.:c. 

92. Every ruJe and every regulation made under this Act shall be laid. as soon as 
may be after it is made, before the Legislative Assembly, while it is in !>ession, for a 
total period of thirty days, which may be comp1i1.ed in one session or in two or more 
successive /ies.sions. and if, before the expiry of the session immediately following the 
session or the successh,e sessions aforesaid, it agrees in ma.king any modification in 
the rule or regulation. or it agrees that the rule or regu lati on should not be mt1de. the 
rule or regulation shall, thereafter have effect only i n such modified form or be of no 
effect, as the case may be: howwc-vcr. that any s uch modification or annulment s hall 
be without prejudice to the val idi ty of ;.inything previously done undct 1hat ruk or 
regulation. 

93. 1f any difficulty arises in giving effect to the provisions of this Ac t, the State 
G0vernmcnt may. by o:rder, published in the 0.[ficiol Gazette, make such provisions 
not inconsistent w ith the provisions o f this Act, which may appear to it t.o be necessary 
or expedient for removing the difficulty. 

Sd1ed ulc f 

(See clause (b) of s..ib- .section (l) of sec tion 4J 

Discipl ines of Med ical Science 
( l ) Anatomy; 

(2) Anaesthesiology: 

(3) Oiochemistry; 

(4 ) Cardiology; 

(5) Cardio-thoracic surger_y ; 

(6) Cri lical care Medicine; 

(7) Dietetics & Nutrition; 

(8) Endocri nology; 

(9.) ENT; 

(10) General Surgery; 

(11) Microbiology: 

(12) Nephrology: 
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( 13) Neuml11~y: 

( 14) Nuclear medici ne: 

( 15) Pathology; 

( 16) Phy~ical Medicine & Rch,1hil itali (111 

( 17) Phy.'-i(1logy: 

( 18) P!-.yLhial1 y; 

( 19) Radioh,gy; 

( 20! Ra<li ell hcraph y: ., nd 

(2 1) Any otherdiscipl inca:s may he 11<11ified. 

Schc<lulc JI 

I Sec clause (c) of s ub-sec tion ( 1) of section 41 

Part A: Disciplines of Allied-Medical Science and Technology 

(l) Dietetics and Nutrition ; 

(2) Occupational therapy; 

(3) Physiotherapy; 

(4) Speech Thernpy and Audiometry: and 

(5) Any •>ther discipl ine a,; muy be notified. 

Part B: Disciplines of Para-Medical Science and Technology 

(6) Medi-;al Technology (Blood Bank); 

(7) Medical Technology (Cath Lab); 

(8) Medical Technology (Criticul Care); 

(9) Medical Technology (Elect.rophysio logy - ECG, EMO, EEG); 

(10) Medical Technology (Ecocardiography ); 

(11) MedicaJ Technology (Laborntory Medicine); 

( 12) Medical Technology (Operation Theater); 

( 13) Medi1..~al Technology (Optometry); 

(14) Medical Technology (Nuclear Medicine); 

( 15) Medical Technology (Perfus ion); 

( 16) Medical Technology (Radiology/Radiography); 

( l 7) Medical Technology (Radiotherapy); 

(18) Medical Technology (Renal dialysis); 

(19) Medical Technology (Trauma and Emergency Care); 

(20) Medic.al Technology (Orthotics); 

(21) Medical Technology (Prosthetics); and 

(22) Any other discipline as may be notified. 
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l'AR'f' J\ -SCIIEDULI~ Ill 

!See suh-seuio n ( J ) and t4 ) of s~ctio n 421 

Name of the Courst· conducted hy the State Medical Faculty of Wt·st lltmgal 
---- ---~---- ·-

SI. Name of the Course Short Duration Duration of 
No. conducted by the Facul'l y fo r m of th e Course Post-Final 

Exum. 
Cvmpulsory 

Training 
(si11tc 1013) 

- --.-- --· - -------
1. Diplr,1nu in Ml'llical L:1bor:,1ory DMl .T 2 yc,1r:-. 6 month~ 

Tet:hn,ilogy ll\11hology, ('('.:di) 
Mirrohiology and Bi, ,d1cmi~1ry I 

- --->-·---- -- >-· ----
2. Di plnma in l'hy., iothcrapy OP I' 1 years 6 mn11 1hs 

!Tech! 

3. Diploma in Radiography ORD 2 years 6 months 
[Diagnostic 1 {Tech I 

4. Diploma in Radiothe rapeutic DRT 2 years 6 months 
Technique LTech I 

5. Diploma in Optometry with D.OJ'T 2 years 6 months 
Ophthalmic Technique 

6. Diploma in Dialy;; is Technician Dialysis 2 years 6 mo nths 
Technidan 

- --· --
7. Diploma in Perfu~i1m Techno log, DPFI' 2 years 6 months 

--
8. D iploma in CaLh -Lab· Techn1c iac DCI T 2 years 6 months 

9. D iploma in Critical Care DCCT 2 years 6 months 
Tec hnology 

10. Diploma in Neuro Ekctro DNEP 2 years 6 months 
Phy:,;iology 

11. Diploma in Operati on Theatre DOTf 2 years 6 months 
Techn(llogy 

12. Diploma in Diabetes Ca re DDCT 2 years 6 months 
Technology 

13. Diploma in Electrocardiographi1; ECG 2 years 6 months 
Technique Tc1.:hnician 

- ·-
14. Diplo111a in Multi Skilled M;,ile MSMCH 2 years 6 months 

Health Workers 
·-

15. Diploma in Prosthetics and DPO 2 years 6 months 
Orthotics 

16. Diploma in Audiology, Langu:ogc DA LSP 2 years 3 months 
and Speech Pathology 

·-
17. Diploma in Pant Medical PMOA 2 years 3 months 

Ophthalmic Assis tant 
·-

18. Bridge Course in Dialysis Dia lysis 1 year 3 months 
Tec hnique Bridge 

19. Blidge Course in Electrocardio- ECG l year 3 months 
graphy Bridge . 

20. POST-DRD Advanced Imaging POD AI l year 3 momhs 
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( J) Bachcl ,,r in Audi1>logy and S:ict:ch l.:i niwngc l'u1h,1l1111y 

(2) Bachclur or Physiotherapy 

(J) Ua<.;hclor o f Prostht:li<.;s and Orthotic::-, 

! 4) Had H.:lor 111' < kcllpalional Tht:rapy 

(5.l 13 .Sc. in Critica l Care Ted rnology 
(<i) fLSc in Opcra1ion Thcnlre Tcchnnloi:~ 

( 7 ) 13.~c in Pcrfu-;i(lJ1 $t; icncc·, 

181 Dc~r<.:e Cour~c in Bl'TMPT ( B :i1:hc lnr ol' Ph y~i(l lher:,p ) Ma 1-,1cr of 
Phy:,; intht.'.n1py )':' 

( lJ ) Dt:grci:: OM l .T (Ba-:hclnr nf Medical J ahoraiory Tcclinology l ,;, 

( 10) M.S1.:. in Critit·al Care.Science~ 

( 11 ) Nl.Sc. in Operati on l'hc~nre. Scit:nces 
( 12) M.'.i1.:. in Pt!rfusion Scienc,!s . 

( '1< ) Coun,es run in Private lns ti lutions under permission from the West Bengal 
University of Health Scieni;es. 

STATEMENT OF OBJECTS A.ND REASONS. 

The West Benga1 Allied-Medical and Para-Medical Council Bill, 2015 aims at for 
registration of Allied-Medical and P11ra-Medical profes:,,ionals aod for recogni tion of 
Institutions imparting traini ng to such professionals in the Statc.1t has been the long 
standing demand of Allied-Medical and Pura-Medical profes~ionats w constitute a 
Cou ncil for regi1,tration .ind regulation of l'(lndtwt or suth professionals. practicing 
modern scien1ifi1..· medicines in the State. specially rt: lating to i.-.sucs like Penal and 
Ethical :ispei:ts and l'or imparting quality training to such prol'cssillnals. 

(2) The Bi ll has been prepared with the above objects in view. 

K Oi.KATA. MAMATA BANERJEE. 

The 16rlt September. 2015. Memher,in-Charie. 

FINANCIAL MEMORANDUM. 

There is financial implic:.1Lion involved in giving effect Lo the provisions of the 
Bill. Adequate provisions shall be made in tht! budget to meet the expenditure involved 
on this account. 

KOLKA l'A. MAMATA BANERJ EE, 

TIie 16th September. 2015. Member-in-Charge. 

By order of the Governor. 
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